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4I\TVL 	 iRi::L 
GJAPVfI BENCH: 

Origin .31 .pp1icatiOfl 

:ase :ettiQfl fDo.  

Cont ompt .etit jOn  

4 Review Applicati°fl 

VS-2a 	India 

advocate for the 

Advocate for tho RospOndaitt(S)_-_L_---- 

------- 

	

NoteS of tne 	 t:cy 	 Bate 	 (Or of the Tribunal 
- 

.piiofl 	, 	
15 .1.07 	post on 18.1 .07 for admission. 

- 	

. 

•..2?3 
t( ' 	

vi.ce-chairrnan 

pg  

	

181.2007 	The Applicant ,  who was S.F.A. (Vet) has  

been transferred to birang. According to 

irn 
in total contravention of the charter of 

UTS, &sties that has been assigned to him at the 

time of engagement now he has been 

assigned th duties of bog Handler as per The 

standard operating procedure for dog squad 

- 
' 

to be followed by SM (Vet) defying The 

oriqin& role and Charter of Indian 

Veterinary Council Act 

Contd.P/2 

1~1'-  i 



• 	 ,:, 

Contd. 
• 	 18.01,2007 

	

Heard' 	K. Bhattcharjee, learned 

counsel for the Applicant and Mr.' &.Baishya, 

lewned Sr.C.&. S.C. for the Respondents. 

The lar9er issue involved in.ihis case, 

is as to, whether on employee can be '. 

entrusted with the duties other, than the 

duties entrusted to him at the chaser 

point. Counsel for the kespondents'subrnit 
• 	• '1 	

that notice should be issued and time may be 
• 	' 	 ' 	

' ' ranted to him for getting instruction. L 

Counsel , for the Applicant, on the other 

hand y  submiis that Applicani s not 

ienin the transfer order but only the 

work én+rusfed to him as boq Handier and 

hence he inssted fo" an interim order 

"1 	 Considerin4 that 'identical matters in O1d2-1 
O.A.

XOY 
 No.26/2005 etc. I am of the view 

, 	, 	
jQ1, 	

•. that this O.A. 	 . has to be admitted Adnit the 
tv 

• 	' 	 • 	 O.A. Issue notice to th. Respondents. Six 

if P° s 
. 	weekstirne is 9rontedtothe Respondents to 

v/iio_ 	, 	• 	file rëIy 

1 	j 57 - 	• 	 Ptwt the matter on 02.031007. 

However, as an intrini measure, the 

Respondents are,directed to utilize the 
• 

services of the A:pplicttht other than as ba9 

	

• 	• ' 	•Hundter/sniffr do9 tr4inee, if other'posts 

are available in the present station. 

LL 

	

Vice-Chairm..t 	' 
ibb/ 



OA.. 12 of 07 ... 

2s3e0 	Counsel tor the respoxdents wanted 
to rile written statement 	tet it be done. 
Post the matter on 34.07 alongwjth oth  er 
identical mattera 

N 1 Member vie e-Chairman 

2.4G2007 	Mr.G.Baishva, 	lerned 

ik L-c- 

sougnt for further time to file reply 
statement. Three weeks time is granted for 
the Same. 

post on'1.5.2007, 

S  

I 	•i 

Vice Chairmari 
- 

1.5.07. 	Coune1 for the respondents wanted 

time to ifie written statement. Four 

weeks time is granted to lila written 

statement. Post the mater on 5.6.07. 

Vi.ce-Chairman  
Irn 

tfrv \)-A 

i;i 

1' 

5.6.2007 	Further three week time is gi-anted 

to the Respondents to file reply statemerLt. 

Post on 27.6.2007. 	 . 

Vice-Chairman 
Ibbi 

f 

4 

	1 



) 

. 	., 
- 

+ 	, 27.6.2007 	Post the case on 10.7.2007 granting 

time to the Respondents to file rely 

statement. 

- 	- 	- 

/bbl 
iaA. 

17.7.2007 

Vice-Chairman 

Written statement filed by the 

respondents. 

Post on 3.8.07. In the meantime the 
\ 

applicant is at liberty to ifie rejoinder. 

	

tA-( 
	 Vice- Chairman 

pg 

3.8.07 	Counsel for the applicant wanted to 

ifie rejoinder. 

Post on 5.9.07 for order. 

-. 
Vice-Chairman 

pg ---- 

02.05.2008 	None for the Applicant nor the Applicant 

is present. Mr. U. Baishya, learned Sr. 

(p> 	 Standing Counsel appearing for the 
I, 	 Respondents is present Similar matter has 

already fixed on 15.5.2008, 

r 	 Call this matter on 15.5.2008. 

J t'v " 	

f r 
/ 	 MeriberA) 

&) ; 

	

\L{ 	rri-- 	LP- ,  

/ 
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15.05.2008 	In this 	case Written Statement and 
Rejoinder have already been filed. Call 
this matter for bearing on 10.06.2008. 

(Mhy) 
Member (A) 	Vice-Chairman 

iikm 

	

10.06.2008 	Feard 	Mr K. Bhattacharjee, learned 
Counsel appearing for the Applicant and Mr. 
G. Baishya, learned Sr.. Standing Counsel 
for the Union of India, in part. 

Call this matter on 13.06.2008 for 
further bearing. 	 - 

	

• (Khusbiram) 	(M.R.Mohanty) 

	

• Member (A) 	Vice-Chairman 
nktn 

	

I 3.062008 	Heard 	the learned Counsel for 	th'e 

parties and perused the materials placed on 

record. Hearing, concluded. Orders 

reserved. 

	

(Khushiram) 	(M.R. Mobanty 

	

Member(A) 	• Vice-Chairman 
nkm 

20.06.08 . Judgment pronounced in open 
court, kept in separate sheets. The 
application is dismissed. 

rd  dZ 

cV 

-&. 
(c.cc) 

9g. 

• 	(Khushiram) 
Member(A) 

pg 

(M.R.Mohanty) 
Vice-Chairman 
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CENTRAL ADMiNISTRATIVE TRIBUNAL,GUWAHATI BENCH 

Original Application Nos..12 of 2007, 114 of 2007, 120 of 2007, 135 of 

2007,42 of 2008, 56 of 2008, 58 of 2008, 60 of 2008, 71 of 2008 

Date of Order Ihis the 2(Yh  Day of june, 2008 

HON'BLE MR.MANORANJAN MOHANTY, VICE-CHAIRMAN 
HON'BTIE MR. TCHUSH1RRAM, ADMINISTRATWE MEMBER 

O.A. 12 OF 2007 

Sri jayanta Hazarika 
Son of Late Bhola Nath Keot 
34 Bn SSB Dirang, A.P. West Kameng 	 Applicant 

By Advocate Mr. K.Bhattacharjee, Mr.MMazumdar 
Mr.Mi3hattacharjcc 

--Versus- 
Union of India 
Represented by the Director General 
Sashastra Seemabal, East Block V. 
R.K. Puram 
New Delhi-i 10066. 

Ministry of Home Alfajrs 
Represcntcd by the Secretary to 
The Govt of India, New Delhi-I 10066 

Director General 
Sashstra Seemabal East Block-V 
R.K.Puram, New Delhi-i 10066. 

Assistant Director 
0/0 Director General Sashstra Seemabal 
East Block -V.R.K.Puram, New Delhi- 110066. 

Area Organizer (HQ) 
FR HORSSB, Gauhati 

Assistant Surgeon (Vety) 
34 Bn SSB Dirang, A.P. West Kameng 

Commandant 
34 Bn SSB Dirang, A.P. West Kameng. 	Respondents 

- 	By Advocate Mr. G.Baishya, Sr.C.G.S.C. 
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O.A.120 of 2007 

Smti Yog Maya Wagle 
W/O Sri Rajcsh Basumatary 
Posted at A.O. Office, SSB, Dirang 
District West Kameng, Arunachal Pradesh 	 Applicant 

By Advocate MrK.Bhattacharya Mrs .U.Dutta 
Mr.M.Bhattacharjee 

-Versus- 

Union of India 
Represented by the Ministry of Home Affairs 
Trough Secretary to the Government of India, 
New Delhi 

2. 	The Director General, 
Sashastra Secna bal East Block-V 
R.K.Puram, New Del;hi-1100066 

The Inspector General 
Frontier Heads Quarter, SSB 
Uday Path, R.G.Baruah Road, 
Guwahati, Assam 

Deputy Inspector General 
Sector Heads Quarters 
SSB, Tezpur, Assam 

Area Organiser 
SSB Bomdila/Diraflg 
District West Kameng, 
Arunachal Pradesh 	 Respondents 

By Advocate Mr. M.U.Ahmed, AddI.C.G.S.C. 

O.A. 114 of 2007 

Shn Chandan Kumar Sarkar 
S/O Late Anesh Ch. Sarkar 

Posted at A.O. Office, SSB, Rangia 
District Kamrup, Assam 

Sri SarkarPal 
S/O Late Bipin Ch.Pal 
Office of the A.O., SSB Bongaigaon, 
District Bongaigaon, Assam 

CH Gojendro Singh 
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5/0 Late Cli Budhi Singh 
Posted at A.O.,Officc, SSB Bongaigaon 
District Bongaigaon, Assam 

Sn ASanahal Meetei 
5/0 A.lbobi Singh, 
Office of the A.0. SSB Bongaigaon 
District Bongaigaon, Assarn 

Sri U.K.Roy 
Sf0 Late Dhirendra Kr.Roy, 
Office of the A.0., SSB Bongaigaon 
District Bongaigaon, Assam 

Sri N.Kumar 
S/0 Sri Shiv Nandan Kumar Kumar 
Office of the A.0., SSB Bongaigaon 
District Bongaigaon, Assam. 

Sri A. Joykumar 
Sf0 Late ANongthgon Singh, 
Office of the A.O.SSB, Bongaigaon 
District Bongaigaon, Assam 

8 Sri Bhaswar Roy. 
Sf0 

Of fice of the A.O., SSSB Bongaigaon 
District Bonga!gaon, Assam 

Sri Sardwip Kumar Sasmol 
S/O Late Bankim Ch. Sasmol 

Office of the A.O.SSB, Bongaigaon 

District Bongaigaon, Assam 

Sri P. Binokanta Singh 
Sf0 T.Mendthor, 
Office of the A.O.,SSB Falakata 
District Jalpaiguri, West Bengal 

Sri Abhay Kumar Pandey 
S/0 Late S.B.Pandey 
Office of the A.O., SSB Udalguri 
District Udalguri BTAD, Assam 

• 	12. Sri Sashi Kanta Nath 
S/0 Late Bhadreswar Nath 
Office of the A.O., SSB Udalguri, 
District Udalguri BTAD, Assam 

Sri Basanta KrDas 
S/0 Late Gopiram Das, 
Office of the A.O.,SSB Udalguri 

District Udalguri BTAD, Assam 

Sri Sumit Poddar 



Sf0  Late S.N. Pocidar 
Office of the A.O., SSB Udalguri, 
District Udalguri BTAD, ASSam 
Sri Jaganath Sahoo 

S/O Sri Bhrarna Sahoo 
Office of the A.0.,SSB Udalguri 

Sri Vipin Chandra 
S/O MD.Harbola 

Office of the A.O., SSB Udalguri 
District Udalguri BTAD, Assam 

Sri Mritynujoy Roy 
S/O Sri Hemandra Ch.Roy 
Office of the C.O., SSE Bhutankathi/Nikashi 
Under A.O Office, SSB Rangia 
Dist Kamrup, Assam 

SriI3.K.Baidya 
S/O.Sri S.R.Baidya 
Office of the C.O., SSB Bhutankathi/Nikashi 
Under AO. Office, SSB Rangia 
Dist Karnrup, Assarn 

Sri Animesh Mukharjee 
S/O Sri Madhusudhan Mukharjcc 
Of fice of the C.O., SSB Darranga/Sashipur 
Under AO., SSB Rangia 
District Karnrup, Assarn 

20 Sri Prasad Bhaduri 
5/0 Sri Sachindra Nath Bhaduri 
Office of the C.O., SSB Darranga/Sashipur 
Under AO., SSB.Rangia 

Dist Kamrup, Assam 

21 	Sri K.Tonsing 
Office, of the A.O., SSB Bomdila 

Dist.West Kameng 
Arunachal Pradesh 

22. 	Sri R.C.PanL 
Office of the A.O., SSB Bomdila 
District West Kameng 
Arunachal Pradesh 

23 	SriProbir Kumar Dev 
Office of the Area Organiser SSB, 
Kokrajhar, District Kokrajhar 
Assam 

24. 	Sri Kajal Roy, 
Office of the Area Organiser SSB, 
Kokrajhar District Kokrajhar, 
As s am 

-I- 
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Sri Madhusudhan Jha 
Office of the Area Organizer, SSB 
Kokrajhar, Dist Kokrajhar, 
Ass am 
Sri Sandip Chatterjee 

Office of the Area Organiser, SSB 
Kokrajhar, Dist. Kokrajhar 
Assam 

Sri Ram Singh Dhami 
Office of the Area Organiser, SSB, 

Kokrajhar, Dist Kokrajhar, 
Assam. 

Sri Indrajit Roy Barunja 
Office of the Area Organiscr SSB, 
Kokrajhar, District Kokrajhar, 
Ass am 

29 1 . 	Sn Anil Kumar Roy 
Office of the Area Organiser, SSB 	Applicants 
Kokrajhar, Dist Kokrajhar, 
Assam. 

By Advocate Mr. K.Bhattacharjee, Mrs.Uflutta 

Mr.M.Bhattacharjee 

---Versus- 

Union of India 
Represented by the Ministry of Home Affairs 
Through Secretary to the Government of India, 
New Delhi 

The Director General, 
Sashastra Secnabal, East Block-V 1  
RK.Puram, New Delhi-110066 

[he Inspector General 
Frontier Heads Quarter, SSB, 
Uday Path, R.G.Baruah Road, 
Guwahati, Assam 

Deputy Inspector General 
5.Hcad Quarters 
SSB Bonguaon. Assarn 

- Deputy Inspector General 
5 Hcaqds Quarters 
S.S.B, Tezpur, Assam 

Area Organiser 
SSB Udalguri 



-c,- 
Dist tidalguri, BIAL) 
Assam 

. Area Organiser 
SSB Udalguri 
District Udalgui BTAD ,Assam 

Area Organizer 
SSBRangia 
Dist Kamrup Assam 

SSB Bomdila 
Dist West Kameng 
Aurnachal Pradesh 
Area Organiser 
SSB Bongaigaon 
District Bongaigaon, Assam 

Area Organiser 
SSB Fakakata 
District Jalpaiguri, West Bengal; 

1. Area Organiser 
SSB Kokrajhar, 
District Kokrajhar, 
Assam. 

By Advocate Mr.M.U.Ahmed, AddLC.G.S.C. 

OA.135 of 2007 

1. 	Shn Pradip Basak 
S/O Late Kall Kumar Basak 
Senior Field Assistant(Veterinary) 
Sashastra Seema Bal(SSB) 

Shri Flimangshu Roy Poddar 
Lat Khagendra Nath Roy Poddar 
Senior Field Assistant (Veterinary) 
Sashastra Seema Bal (SSB) 

Shri Ram Kishore Barman 
5/0 Late Ananta Saran Barman 
Senior Field Assistant (Veterinary) 
Sashastia Seema BaI(SSB). 

Shri Ranjit Kumar Saha 
S/O Sri Kailpada Saha 
Senior Field Assistant(Veterinary) 
Sashastra Seema Bal(SSB) 

Shri Haridas Sarkar, 
S/O.c Santosh Sarkar. 

nior Field Assist ant(Veterinary) 

REspondents 



No 
kvk 

Sashastra Seema BaI(SSB) 
	 Applicants. 

By Advocate DrjLSarkar, Mr.M.Chanda, Mr.S.Nath. 
Mrs. U.Dutta. 

-Versus- 

Union of India, 
Represented by the Secretary to the 
Government of India, 
Ministry of Home affairs, 
East Block-V 
R.K.Puram, New Delhi-i 10066 

1'he Director General, 
Sashsastra Scema BalEast Block-V 
R.K.Puram, New Delhi-110066. 

'ihe Inspector General 
Frontier Headquarters, SSB, 
Uday Path, R.G.BAruah, Raod, 
Guwahati, Assam. 

Respondents. 
By Advocate Mr.M.U.Ahmed, Addl.C.GS.C. 

0 A .42/2008 

Shri Sachi Bhusan Prasad 
S/o Late SM! Pujan Prasad 
Posted at A.O.S.S.B. Udalguri 

Sri Jayanta Hazarika 
Son of Late Bhola Nath Keot 
Posted at A.O. SSB, Udalguri 	Applicants 

By Advocate Sri J.L.Sarkar & K.Bhattacharjee 

Versus 

Union of India 
represented by the Secretary to the 
Government of India 
Ministry of Home Affairs, North Block, 
New Delhi-110001. 



Director General, 
Sashastra Seema Bal, East Block-v 
R.K.Puram, New Delhi-110066 

Assistant Director (Administration) 
Frontier Head Quarter, 
Sashastra Seema Bal, East Block-V, 
R.K.Puram, New Dethi-110066. 

	

4.. 	Assistant Director (Administration) 
Frontier Head Quarter, 
Sashastra Seema Bal, Uday Path, 
R.G.Baruah Road, Guwahati. 
Pm 781024. 

	

-. 	The Inspector General, 
Frontier Head Quarter, 
Sashastra Seema Bal, Uday Path, 
R.G.Baruah Road, Guwahati. 
Pin 781024. 

	

. 	Deputy Inspector General-5, 
Headquarters, Sashastra Seema Bal, 
Tezpur, Assam 

  

Area Orgaiiiser, Sashastra Seema Bal, 
District Udalguri, BTAD Assain 

 

Respondents 

By Mr M.U.Ahmed, Addl.C.G.S.C. 

O.A.5612008 

Shri Harendra Chandra Barinan, 
Senior Field Assistant (Veterinary) 
Posted at Area Organiser, SSB Kokrajhar 
Post Charaikhola 
Dist. Kokrajhar 783376 	 Applicant 

By Advocate M. Chanda 

Versus 

Umonof India 
represented by the Secretary to the 
Government of India 
Ministry of Home Affairs, North Block, 
New Delhi-110001.. 

2. 	Director General, 
SashastraSeema Bal, East Block-v 

4 	 - 
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R.K.Puram, New Delhi-110066 

Assistant Director (Administration) 
Frontier Head Quarter, 
Sashastra Seema Ba!, East BlockV, 
R.K.Purarn, New Delhi-110066. 

	

i. 	Assistant Director (Administration) 
Frontier Head Quarter, 
Sashastra Seema Ba!, Uday Path, 
R.G.Baruah Road, Guwahati. 
Pin 781024. 

	

ç. 	The Inspector General, 
Frontier Head Quarter, 
Sashastra Seema Ba!, Uday Path, 
R.G.Baruah Road, Guwahati. 
Pin 781024. 

	

.. 	Deputy Inspector General, 
SSB Sector Headquarters, Bongaigaon, 
P.O.Bongaigaon 
Dist. Bongaigaon, Assaxn 

Area Organiser, SSB, 
Kokrajhar, P.O.Charaikhola, 
Dist. Kokrajhar Assam 	 ...... Respondents 

By Advocate Mr G.Baishya, Sr.C.G.S.0 

O.A. 58/2008 

Shri Raj Kanta Barman 
5/0 Late Kishori Mohan Barman 
Posted at A.O. S.S.B.,Rangia 

Shri Ghanashyaxn Basak 
Son of Late R.L. Basak 
Posted at A.O. SSB, Kokrajhar 	 Applicants 

By advocate Dr J.L.Sarkar, K.Bhattacharjee 

-Versus- 

	

1. 	Union of India 
represented by the Secretary to the 
Government of India 
Ministry of Home Affairs, North Block, 
New Delhi-110001. 

)2z 
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Director General, 
Sashastra Seema Bal, East Block-v 
R.K.Puram, New Delhi-110066 

Assistant Director (Administration) 
Frontier Head Quarter, 
Sashastra Seema Bal, Uday Path, 
R.G.Baruah Road, Guwali.ati. 
Pin 781024. 

The Inspector General, 
Frontier Head Quarter, 
Sashastra Seema Ba!, Uday Path, 
R.G.Baruah Road, Guwahati. 
Pin 781024. 

Deputy Inspector General, 
SSB Sector Headquarters, Tezpur,, 
Assam 

Deputy Inspector General, 
SSB Sector Headquarters,Bongaigaon,Assaxn 
Pin 783380. 

Area Orgathser, SSB, 	
41 

Rangia, Dist. Udalguri, BTAD, 	 - 
Assam, Pin 784509. 

Area Organiser, SSB, 
Kokrajhar,BTAD,. 
Assam, Pin 783370 	 .Respondents 

ByAdvocateMr.M.UAhmed,Addl.C.G.S.0 

O.A.6012008 

Shri J.S.Sainual 
Posted at Office of the Area Organiser, 
Sashastra Seema Ba!, 
Udalguri, BTA]) 
Pin 784509. 

Sri H.Bimangal Sharma 
Posted at office of the Area Organiser 
SSB,Diang, 
Dist. West Karneng. 
Pin 79001 	 Applicants 

By Advocate J.L.Sarkar 



Versus - 

Union of India 
represented by the Secretary to the 
Government of India 
Ministry of Home Affairs, North Block, 
New Delhi-110001. 

Director General, 
Sashastra Seemn Ba!, East Block*v  
R.K.Puraxn, New DelliF110066 

Assistant Director (Administration) 
Frontier Head Quarter, 
Sashastra Seema Ba!, East BIockV, 
R.K.Puram, New DelbF 110066. 

The Inspector General, 
Frontier Head Quarter, 
Sasbastra Seema Ba!, Uday Path, 
R.G.Baruah Road, Guwahati. 
Pin 781024. 

	

. 	Deputy Inspector General, 
SSB Sector Headquaxters, 

I

Tezpur,, 
Assam 

£ 	Area Organiser, SSB, 
Udalguri, BTAD 
Pin 790001. 

Area Organiser, SSB, 
West Kameng Bomdila, 
Arunachal Pradesh, 
Pin '790001. 

By Advocate Mr M.U.Ahrned, Addl.C.G.S.0 

O.A. 7 1/2008 

I. • Shri Kalyan Kishore Mukhati 
Deputy Field Officer (Medic) 
Posted at Office of the Area Organiser, 
Sashastra Seema Ba!, Bongaigaon 
Pin 783380. 

2. Sri Keshabendu Shome 
Deputy Field Officer (Medic) 
Posted at Office of the Area Organiser, 
Sashastra Seema Ba!, Bongaigaon 

Respondents 

Applicants 



By Advocate Sri J.L.Sarkar & K.Bhattacharjee 

-Versus - 

Union of India 
represented by the Secretary to the 
Government of India 
Ministry of Home Affairs, North Block, 
New Delhi-110001. 

Director General, 
Sashastra Seema Ba!, East Block-V 
R.K.Puram, New Delhi-110066 

Assistant Director (Administration) 
Frontier Head Quarter, 
Sashastra Seema Ba!, East Block-V, 
R.K.Puram, New Delhi-i 10066. 

3. 	Assistant Director (Administration) 
Frontier Head Quarter, 
Sashastra Seema Ba!, Uday Path, 
R.G.Baruah Road, Guwahati. 
Pin 781024. 

The Inspector General, 
Frontier Head Quarter, 
Sashastra Seema Ba!, Uday Path, 
R.G.Baruah Road, Guwahati. 
Pin 781024. 

Deputy Inspector General, 
Sector Headquarters, Sashastra Seema Ba!, 
Bongaigaon, Assam - 783380. 

Area Orgamser, Sashastra Seema Ba!, 
District Bongaigaon, Assam 
Pin 783380. 

Area Organiser, Sashastra Seema Ba!, 
District Kokrajhar, Assam 
Pin 783376 	 Respondents 

By Mr M.U.Ahmed, Addl.C.G.S.C. - 

I 
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ORDER(ORAI) 

i: LSfjHI Nj kT, ALT I Dt I ) H 

All these cases were heard separately. but as all of them 

involve cemrnon questions of law and similar facts and the reliefs 

sought for are also similar. Hence we are, hence disposing of all these 

applications by this common order. 

2. 	The following cases have been ified by the staff of the SSB 

engaged in Veterinary and Para Medical Cadre etc. against their 

redeployment/transfer, alleging/apprehending combatisation of their 

services. Details of the impugned orders and their prayers in different 

cases are as under: 

Case No. Names & 
Designation 
of the 
Applicant  

Reliefs sought in the 
O.A. 

Impugned order 

O.A.12 of Jayanta The Applicant relief Order dated 5. 12.05 
2007 Hazarika sought in the O.A to relates to posting of 

Sr.Field quash the transler order Applicant from AO 
Assistant dated05.10.2005(Annexu Ranidonga to Pup 
(Veterinary) re6) which is changed Rearing Centre 

the nature of duties and Gorakhpur 
change of cadre from a 
Civilpostto a 
combatised post without 
the willingness. The 
assignment to perform 
any duties as per order 
of new assignment dated 
07.08.2006 is different 

• from to the original role 
and charter approved by 
the Indian Veterinary 
Council Act.  

O.A.135 Shri Pradip 8.1 	That the Hon'ble The order dated 
of 2007 Basak & Tribunal be pleased to 9.4.07 clarifying 

Ors. set aside and quash the that with the 
Sr. Field impugned memorandum change of role of 
Assistant No.30/SSB/FV/2000 SSB as Border 



(veterinary) (3)/3507 dated Guarding Force 
09.04.2007 (Annexure 6) Veterinary doctors 
8.2 	That the & para Veterinary 
Hon'ble Tribunal be staff who were 
pleased to direct the trained and 
respondents not to assigned the duty to 
employ the Applicants look after 
in operational job/duties healthcare, feeding, 
of Dog Handler. trRining, 

maintenance, 
handling and 
operational work of 
Force dogs. There 
has been no change 
to the cadre or post 
orpay scale but 
only the 

- responsibffity has 
been changed. 

O.a.42/20 Sri Order dated 19.02.2008 Order dated 
08 S.B.Prasad be set aside and quashed 19.02.2008 relates to 

& in respect of applicants transfer of SFA(V) 
Jayanta No.6 & 7 and their wherein Applicants 
Hazarika, names may be deleted have been transferred 
AO,SSB from the said order, from AO Udalguri to 

17 Bn Bhairabkunda - 
O.A.56/2 Sri Order No.CR 434459 Order dated 
008 Harendra bearing letter 19.02.2008 relates to 

(Jhandra No.FCIHII5/07/3475-82 transfer of SFACV) 
Barinsn, dated 19.02.2008 be set wherein Applicants 
SFA(V) aside and quashed so far have been transferred 

the applicant is from AO Kokrajhar to 
concerned and allow the 16 Bn Kokrajhar 
applicant to continue as 
Civilian staff i.e. 
SFA(Vety).  

O.A.5812 Sri Raj Order dated 12.03.2008 Order dated 
008 Kanta be set aside and quashed 12.03.2008 relates to 

Barman & so far the applicant No. transfer of SFA(M) 
Ghanashya 3 & 8 is concerned and 
m Basak their names may be 

deleted from the said 
order.  

O.A.60/2 Sri Order dated 12.03.2008 Order dated 
008 J.S.Samual be set aside and quashed 12.03.2008 relates to 

& so far the applicant No. transfer of SFA(M) 
H.Birmangal 4 & 9 is concerned and 
Sharma their names may be 

deleted from the said 
order.  
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O.A.71 
/2008 

Sri Kalyan 
Kishore 
Muichati & 
Keshabendu 
Shome 

Order dated 12.03.2008 
be set aside and quashed 
so far the applicant No. 
3 & 5 is concerned and 
their names may be 
deleted from the said 
order.  

Order dated 
12.03.2008 relates to 
transfer of DFO(M) 

O.A.120 SmtI Yog Respondents be ordered 
of 2007 Maya Wagle to be directed to 

Sr. Field withdraw the order 
Assistant(M dated 11.04.2007 
edic) (Annexure 2)  

O.A.114 Shri The Respondents be The order dated 
of 2007 Chandran ordered/ directed to 11.4.07 refers to the 

Kumar cancel/ withdraw the approval of DG, SSB 
Sarkar & impugned order dated regarding 
Ors. 11.04.2007 (Annexure redeployment of the 
Sr.Field 2). different personnel of 
Assistant(M . the organisaion to 
edic) Battalion of the 

concerned 
Coniinandants for all 
purposes. 

It is alleged that the Applicants have been transferred from non 

combatised civilian posts to combatised posts in the battalions without 

obtaining their willingness for the same. Therefore, they have sought 

cancellation of the transfers/redeployment orders made purportedly as 

combatised personnel and have sought setting aside the transfer orders 

relating to their redeployment. 

3. 	The Respondents have filed written statement stating that 

the role of the SSB from Civilian Organization (under the Cabinet 

Secretariat) has been changed to that of Border Guarding Force (BG 

to take care of the Indo- Nepal and Indo- Bhutan Boarder under the 

Ministry of Home Affairs of Govt. of India. As a Border Guarding Force 

combatised personnel of the SSB are being deployed with the Border 

and have been sanctioned with "dog squads" to take care of the sniffer 
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dogs of the force and para medical personnel to provide initial medical 

assistance/first aid to the personnel deployed on the border and other 

formations under their jurisdictiOn. The veterinary personnel were 

earlier also taking care of the dogs or the activities related to the 

training, rearing of pup/dogs at the training centre and to look after the 

health care, feeding ,triining, maintenance, handling operations of the 

Dog Squad. With the change of role of the force, the same personnel 

have been redeployed in the forward formations to do the same job 

without their being combatised. It has been clarified that combatisation 

of the civilians is possible only if they express willingness for the same. 

Similarly for the para medical cadre it has been stated that neither the 

nomenclature of the cadre of the Applicants was changed nor have they 

been deployed on combatised duties. They have been redeployed to 

assist the forward formations and as a result of this redeployment if 

they have to work under oombatised officers that itself is not sufficient 

to make these Applicants combatised unless they express willingness 

for the same. The Applicants will serve upto 60 years of age like all 

other civilians and their redeployment will not have any effect on their 

civilian status. It has also been stated that Applicants have not 

exhausted remedies available to them within the organization and as 

such filing of these Original Applications is premature and hence not 

tenable. The Respondents have also prayed for vacation of the stay 

orders granted in some of the O.As. 

4. 	M.P.No.71 of 2008 in O.A.No.114 of 2007 has been filed for 

vacation/cancellation of the interim order dated 09.5.2007. 



-/ 

5. 	In O.A.120/07 Respondents have issued instruction for not 

deploying lady SFA on the BOPs though the Applicant will continue to 

discharge duties as before. Therefore, there is no violation of rules and 

regulation governing the services of the Applicants. 

B. 	Heard Dr J.L.Sarkar, learned counsel appearing for the 

Applicants of O.A.No.42/08, 58/08, 60/08 & 7 1/08 and Mr M.Chanda, 

learned counsel appearing for the Applicants in O.A.No56I08. The 

learned counsel for the Applicants tried to make out a case that SSB 

has been declared as an armed force by an Act of Parliament in 

December 2007, therefore the Tribunal has no jurisdiction as the SSB 

stand combatised. However, the learned counsel stated that without 

obtaining any willingness from either cadre, they have been forced to 

work in the Border areas like combatised personnel. Therefore, 

direction should be issued to the Respondents to prepare a scheme with 

a view to give proper opportunity to the Applicants to give their 

willingness or otherwise for combatisation so that they are not 

victimized or deployed in combatised operation without their 

wil liii guess. 

7. 	Mr G.Baishya, learned Sr. Standing Counsel appearing in 

O.A.56/08 and Mr M.U.Ahmed, learned Addi. Standing counsel 

appearing for the Respondents in O.A.Nos.42/08, 58/08, 60/08 & 71/08 

have argued that Question of combatisation of Anplicants without 

willingness does not arise. With the change of role of the SSB the 

expertise of the cadre of SFAs and para medical personnel have been 

utilized by the Respondents with a view to optimize the efficiency of the 
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force and to suit the new task assigned to them. The issue raised in 

these cases have earlier been adjudicated upon by the Tribunal in 

O.A.Nos. 116/05, 117105, 174/05. 269/05, 275/05 and 31/06 which were 

dismissed on 21.03.2007. They have also stated that SSB Act 2007 has 

been enacted by the Parliament but under subsection 2 of Section 1 it 

is stated that the Act will come into force on such date as the Central 

Government will notify. But no such notification has been placed before 

the Tribunal either by the learned oounse1for the Applicants or by the 

learned Standing counsel appearing for the Respondents. Therefore, 

combatisation of the force has yet to be implemented. Since the 

Applicants have not exhausted the avenues available for redressal of 

their grievances within the department before ffling of these O.As, the 

same are premature and should be dismissed. 

8. 	Once the question of combatisation goes, then there 

remains a point relating to the posting of the Applicants at different 

centres; which amounts to transfer. Normally transfers cannot be 

challenged before the Tribunal as was held by Apex Court in 

S.C.Saxena vs. U.O.I & Ors. (reported in (2006) 9 SCC 586 -para-6), 

that "a Government servant cannot disobey a transfer order by ,  not 

reporting at the place of posting and then goto a court to ventilate his 

grievances" and that it is his duty to first report for work wbere he is 

transferred and make a representation as to what may be his personal 

problems and that the "tendency of not reporting at the place of posting 

and indulging in litigation needs to be curbed" In another decision, 

(State of U.P. & another vs. Siyaram and another, reported in (2004) 7 
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Sec 405) the Supreme Court held that "transfer is not only an incident 

of service, but a condition of service as well and is necessary in public 

interest and efficiency in public administration - No govt. servant or 

employee of a public undertaking has any legal right to be posted 

forever at any one particular place or place of his choice" 

The facts narrated in the written statement, the 

apprehension of the Applicants regarding their combatisation is 

unfounded. Combatisation without express willingness is not possible 

and has been emphatically denied by the Respondents. The 

redeployment of Applicants services cannot be faulted with as it is a 

policy and administrative decision. 

In the light of the foregoing discussions these Original 

Applications being devoid of merit are hereby dismissed. All stay/status 

quo orders passed in these cases also stand vacated. There will be no 

order as to costs. 
/ 

fç/vw 

'(KHtTSHIRAM) 
ADMINISTRATIVE MEMBER 

(MANORANJAN MOHANTY) 
VICE CHAIRMAN 

//pg/I 

- 	- 
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IN THE CENTRALADMINIST44X
G 
 VEIR 

C UWAHATI 

ORIGINAL APPLICATION NO 

Sri Jayanta Hazarika 

-Vs- 

II,' 

VAHATI BENCH 

1 2.- 	/2007 

Applicant 

Union of India &ors 

Respondents 
SYNOPSIS 

That the instant application has been filed challenging the issuance of 

Charter of duties for dog handler in SS.B as per the standard operating 

procedure for dog squad to be followed by S.F.A(Vet) defying the 

original role and Charter of Indian Veterinary Council Act and also 

challenging as to whether a Civilian cadre can be converted into 

cämbatised cadre by issuance of Charter of duties. 

Filed by 

' 
Advocate 

ILL 	
1) 

/ 	(• 	 . 



IN THE CENTRAL ADMlNISTflVE TRIBUNAL GUWAHATI BENCH, 
GUWAHATI 

ORIGINAL APPLICATION NO. 	/2007 

Sri Jayanta Hazarika 
Applicant 

-Vs- 
Union of India &ors 

Respondents 

LIST OF DATE & INDEX 

SINo. 	Ahnexüre Particulars Page No. 

 Original Application  

 Anenxu re-I Appointment order 12 	1 

 Annexure-2 Copy of Charter of duties Uq - 1 -4 

 Anenxure-3 Copy of Memo dated 2.2.05 1 	- t 

 Annexure-4 Copy of memorandum dated 3.9.04 

 Annexure-5 A copy of unwillingness letter 
dated 18.2.05 

 Annexure-5-A Copy of Memo dated 9.4.03 

 Annexure- 6 Copy of order dated 5.10.2005 

 Annexure-7' Copy of order dated 5.11.2005 2_ 1 - 

 Annexure-8 Copy of order dated 13.4.2006 

 Annexure9 Copy of order dated 24.2.2006 2- - 

 Anhexure-1 0 Copies of Charter of duties - 
dated 7.8.06 

 Annexu re-I 1 Copies of Charter of duties 
dated 18.7.06 

Filed by 

Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH 
GUWAHATI 

ORIGINAL APPLICATION NO. 	I200 

(An application under section 19 of the Administrative Tribunals Act 
1985) 

(for use of Tribunal Office) 

Signature: 

Date: 

1. PARTICLUARS OF THE APPLICANT 

Sri Jayanta Hazarika 
Son of Late Bhola Nath Keot 
34 Bn SSB Dirang, A.P. West Kameng 

11. 	Particulars of the respondents 

Union of india 
Represented by the Director General 
Sashastra SeemabaL., East Block V, 
R.K. Puram, 
New Delhi-I 10066. 

Ministry of Home Affairs 
Represented by the secretary to 
the Govt. of India, New Delhi-I 10066. 

Director General 
Sashstra Seemabal East Block —V 
R.K.Puram, New Delhi-110066. 

Assistant Director 
0/0 Director General Sashstra Seemabal 
East Block —V R.K.Puram , New Delhi-
110066. 

Area Organizer (HQ) 
FIR HORSSB, Gauhati 

Assistant Surgeon (Vety) 
34 Bn SSB Dirang, A.P. West Kameng 

Commandant 
34 Bn SSB Dirang, A.P. West Kameng 

cjcnt 	 V-tA 
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IlL 	PARTICULARS OF THE ORDER (S) AGAINST WHICI 
APPLICATION IS MADE: 

This appIcation is made against the order No. 1(a) 4ISSB/A-

4/2005(I) Pt-6602-6660 dated 5.10.05 issued by the Assistant Director 

(EA.IV) by which the present Applicant is sought to be posted as Dog 

Handler showing the transfer/ posting at Takenpur alongwith post to 

undergo Pups Breeding and Rearing Course (in short PB & R Course) 

pursuant to the Notification dated 03.09.2004 which was circulated for 

selection of Dog Handlers (DH) from the strength of SFA(Vet). 

Memo No. 97NetISSBI04NoI.INC-886-88 dated 5.11.05 

whereby additional duties has been assigned to the veterinary wing to 

perform duties of taking care, management and training Of dogs 

squads to be raised by the force in total defiance of the original role 

and charter meant for SFA(V) as per Indian Veterinary Council Act 

irrespective of. the memorandum circulated from the office of the 

Deputy inspector General on 02.02.05 practical problem of 'motivating 

the SFA(Vet) and their willingness to work as Dog handler and further 

clarifying to declare them surplus pursuant to the decision taken by 

MHA not to recruit Civilian Cadre and to vacancies of Civilian Cadres 

befilled up by combative personnel. 

FAemo dated 14.3.06 issued by the Dy Inspector General (pers) 
rejecting the representation made by the Applicant. 

Issuance of Charter of duties for Dog handlers in SSB as per 
standard operating procedure for Dog squad to be followed by the 

SFA(Vet) defying original role and character of Indian . veterinary 
Council Act. 

CAL 	oIV 
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111.2 JURISDICTION OF THE TRIBUNAL: 

That the applicant declare that the subject matter of this 

application is within the jurisdiction of this Hon'ble tribunal. 

111.3 LIMITATION 

That the applicant declares that the present application is made 

within the period of limitation under section 21 of the Administrative 

Tribunal ,Act 1985. 

IV. FACTS OF THE CASE: 

That the applicant is a Civilian employee under the 

authority of SSB and at present posted in the District of West Kameng 

under the supervisor and control of Commandant 34th  SSB Dirang 

and as such entitled to all rights and privileges guaranteed under the 

Constitution of India and the relevant service rule framed thereunder. 

That the applicant joined in the post of constable on 

3.3.1988 at Dirang under the Command of the Director General SSB. 

That after serving for 4 years in the post of constable and 

on technical registration from the post on administrative reason, the 

applicant was appointed as Senior Field Assistant (Vet) on 17.02.92 

under the SSB(Para Veterinary staff) Rules 1989 which is a Civil post 

in the .pay scale of Rs975-25-1 I 50-EB-30-1 660. 

A copy of the Appointment order is 

annexed herewith and marked as 

Annexu re-i. 

That the applicant states that the post of the senior Field 

Assistant (Veterinary) is a purely Civilian post and is guided by the 

para veterinary staff recruitment Rules 1989 to look after the treatment 

of sick animal, documentation of veterinary Hospital Dispensary and 
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have to undergo Basic condensed course known as Veterinary 

Assistant Course. 

That the applicant states that the recruitment rule of para-

veterinary staff was formulated vide Cab sect. Notification No.A 

12018/30/88 D.O.l dated 31.3.1989. This Notification contained 

detailed role and charter of duties. It basically detailed the eligibility for 

recruitment as SFA(V) and the purpose of recruitment. 

A Copy of the charter duties is annexed 

as Anenxure-2. 

That the Applicant further states that the Government of India 

formed the SSB organization consisting of two wings one in Battalian 

side i.e Combatised Force maintained by CRPF rules and the other is 

Organizational side or Area side (Non Combatised) maintained by CCS 

Rule under the same Directorate . That since change in the Govt. 

Policy SSB has come under the Ministry of Home Affairs from the 

cabinet Secretariat w.e.f. 15.1.2001. The role of the organization has 

been changed with mandate to guard the Indo Nepal Border and Indo 

Bhutan Border. 

That the applicant states that 	for swift handling of the 

transformation of SSB in to a CPMP the issue was discussed in 

department related Parliamentary standing Committee on Home Affairs 

on its 98th  report it was submitted that" it has been clearly decided that 

the transformation of SSB in to a CPM Force has put a big question 

mark on the focus and career growth of its Civilian staff who were 

Hither to performing the duties as per its original role and 

charter..............................natural 	death 	The Authority also 

circulated such memorandum order on 2.2.05 to declare SFA(V) as 
surplus. 
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The applicant craves leave of this Hon'ble Tribunal to submit 

copy of the report at the time of hearing if need be. 

A copy of the memo dated 2.2.05 is 

annexed herewith and marked as 

Annexure-3. 

That theapplicant states that on 3 rd  September 2004 the Chief 

Vety. Officer issued a memorandum wholly it is stated to select and 

intimate the name of SFA(Vet) working in the Department who are 

relatively young and have attitude to care and handle dogs for working 

as Dog handler SSB in the Battalion. 

The concerned Area Organizer was also requested to intimate 

the names of only those persons whoa re having interest in Pets like 

dog. In that connection the present applicant expressly declined to join 

in the post of Dog Handler. 

A copy of the memorandum dated 

3.9.04 is annexed as Annexure-4. 

A copy of unwillingness letter dated 

18.2.05 is annexed as Annexure-5. 

That the applicant states that again such activity of the 

respondents some of employees approached this Hon'ble Tribunal 

challenging the order of transfer made on real location. Pursuant to 

filing of the O.A's before this Hon'ble Tribunal this authority have now 

been issuing tränsfër order to SFA staff using some deferent warding 

intending to mean that the present applicant and others are transferred 

alongwith post so that the applicant may not have any grievance of 

raising objection for transferring to pup rearing centre for Dog handler. 

tdC%k H Qr'c 



That since passing of transfer order with post, the applicant 

submitted his unwillingness representing the valid cause which was 

mechanically rejected by the authority purportedly vide order dated 

3.3.05 irrespective of the Memo of the MHA dated 9.4.03 to fill up the 

vacancy by corn batised 'personnel. As per the new scheme of things 

the Civilian wing will be allowed to die its natural death. 

A copy of Memo dated 9.4.03 is 

annexed herewith and marked as 

Annexure- 5A 

That the applicant states that he was forced to join the pup 

rearing centre Gorakhpur vide order dated 5.10.05 and thereafter vide 

memo dated 5.11.05 the authority dictated the announce the ultimate 

intention of utilizing the Civilian person against combatised post 

partially for Dog handling / Dog squad defying all the earlier charter / 

role of duties. On receiving such Memorandum the applicant on 

16.11.05 submitted his representation before the authority requesting 

that duty of competent personal may assign to SFA(V). 

Copies of the order dated 5.10.05 

memo dated 5.11.05 are annexed as 

Annexure-6 and 7 respectively. 

That, the, appellant states that on 13.4.06 an order was passed 

whereby the applicant was transfer and 'posting along with the post 

has been made under 34 Battalion SSB Dirang, and accordingly 

having no option the petitioner joined his duties. 

A copy of ihe order dated 13.4.06 is 

annexed hereto and marked as 

Annexure- 8. 

That appellant states that on 24.2.2006 after joining Dirang he 

received a memorandum in respect of his representation dated 

16.11.05 whereby his representation has been rejected as devoid of 

merit and further states that if the petitioner is not willing to dog 
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handling duties this will be treated as indiscipline and, misconduct as 

appropriate disciplinary action can be taken. 

A copy of 24.2.2006 is annexed hereto 

and marked as Annexure-9. 

15. That the applicant states the authority also introduce new 

Charter of dog handler is SSB to be followed by SFA(Vet) working as a 

dog handler in dog squad '34 Bn Dirang for compliance vide order 

dated 7.8.06 ,  issued by Assistant Surgeon (Veterinary) which have no 

nexus with duties of veterinary wings. The appellant further states. that 

again on 18.7.:06:the Commandant issued a memorandum fixing the 

working hours of the appellant which is completely against the spirit of 

the Indian Veterinary Council Act. 

Copies of the Charter of duties dated 

7.8.06 and 18.7.06 are annexed hereto 

and marked as Annexure- 10 & 11 

respectively. 

V. GROUNDS 

For 'that the applicant is a out and out a Civilian employee 

articulated as para - veterinary staff with definite role and Charter of 

duties formulated vide cabinet secretariat Notification No.A- 
\SJ 	 .. 

12108/30/88 D.O. I dated 31.3.1989 for area side (Non Combatised) 

maintained by CCS Rules and as made in transfer order dated 5.10.65 

to the Pup rearing centre Gorakhpur to undergo Pup Breeding is 

rearing Course is bad in law. 

For that, the additional duty as assigned to the veterinary wing to 

take care, management and training of dog squad to be raised by the 

Force is outside the ambit of original rOle and Charter meant for 

SFA(Vet) staff. The respondent ought to have considered the total 

Qcq~c c,l, 	qALc\ 
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charge of nature of duties from a Civilian staff to hrd para-military 

staff which is otherwise adverse to the service conditions and Thereby 

violated the principle of natural justice which is the basic requirement of 

administrative law. 

For that, the order dated 5.10.05 is only meant for transferring 

the applicant at any cost to the pup rearing centre Gorakhpur to fulfill 

the intention of the Memorandum dated 3.•9.04 as such liable to be set 

aside. 

For that,., the order dated 5.11.05 is a cryptic one and under 

threat and pressure the authority have indulged in engaging the 

SFA(Vet) staff in Dog squad whereas the Ministry of MHA have already 

taken decision to let the veterinary staff declared surplus and to fill up 

the vacancies recruitment be made by combatised personal and as 

such the whimsical activity of the respondent is totally against the 

public policyand is liable to be set aside. 

For that, with the transformation of SSB in to a CPM Force and 

with new objective of the force and an sanction of the Dog squad for 

SSB Battalion new recruitment ought to have been made to fulil the 

need without Jorcing the Civilian staff to undergo such training and 

utilizing them against the comabtised post. 

For that the applicant by filling representation have expressed 

his unwillingness to work as Dog handler since he is transferred with 

the psot but the authority ,after completion of training , have 

categorically declared that the SFA(Vet) are being selected to perform 
the duty of Dog handling to be raised by the Force and ultimately 
assigned fresh Charter of duties giving a total go bye to the Indian 

veterinary Council Act and the Notification of original misuse of power 

which cannot be sustained in law. 
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For that by the issuance of the fresh charter of duties the 

authority have imposed the duties of combatised personal upon the 

para —veterinary staff which is beyond the jurisdiction for , the 

executive instruction can not avoid the statute and the way the 

authority tried to change the duties is also whimsical and cryptic and 

such liable to b discarded and set aside. 

For that the function of the dog squad is totally separate from the 

function of the veterinary cadre. The intending trainee are also required 

to be para-veterinary staff. Moreover, the training and duties are alien 

thing for a civilian staff under such circumstances the mode of transfer 

and training ofr  the Veterinary staff to utilize them for dog squad is 

totally illegal and against the serviced condition and liable to be set 

aside. 

For that in no circumstance the service of SFA(V) can be utilized 

to rear / valet pups, dog etc which not a professional job of senior Filed 

Assistant (V) as per charter of duties . The intention of the authority to 

introduce Dog squad is a new one and as such it can not beclaimed 

by the depptt. Of SSB that the SFA(V) are competent and well trained 

vety assistant to handle the job and for this purpose SSB Battalion 

personnel should be given training to rear pup and maintain Dog 

squad. 

For that, the requirement of service of SFA(Vet) in SSB Battalion 

is a unservable but for that reason the Civilian staff cannot be spared 

with the combatised job to be raised by the force. The activity of the 

respondent authority in informingly the role and charter of two different 
wings is not tenable in law and liable to be judicially reviewed. 

That the applicant may be permitted to urge other grounds at the 
time of hearing. 

4 V,  tke'3C, !i 
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DETAILS OF REMEDIES EXHAUSTED 

That the applicant declare that he made representation against the 

proposal of selection but the authority rejected the same and further 

circulated that any unwillingness will be treated as indiscipline and 

misconduct as such he could not prefer any further appeal but to 

approach this tribunal for there is no other alternative or equally 

efficacious remedy except to approach this Hon'ble Tribunal. 

MATTER NOR PREVIOUSLY FILED OR PENDING WITH ANY 

OTHER COURT 

The applicant declare that he has not filed any writ petition a 

original application before any other Court or any bench. 

RELEIF SOUGHT 

For the reason stated above the applicant hereby prays that, this 

ble Tribunal may be pleased to call for the records pertaining to 

assigning Of new I additional dutie,s dated 7.3.06 meant for dog hunter 

pursuant to the order of transferdated 5.10.05 with post authority have 
- 

changed the nature of duties and change of Cadre from a Civil Post to 

a Combatised_post and consequently to e.nsure that the applicant may 

not be pressurized to perform any duty as per new assignment dafed 

7.8.06 since he is transferred with post and also to declare that the 

fresh assihiiient of Charter of duties instead of original role and 

charter approved by the  Indian Veterinary Counsel Act is ilIegi and 

INTERIM ORDER. IF ANY SOUGHT FOR 

Pending finalization of the O.A the applicant herein prays that 

this Hon'ble Tribunal may be pleased to direct the respondent n"to 

give further effect to the fresh assignment of Charter of duties dated 

4 

jLt(k;L 	 r6Kc 
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7.8.06 and to allow the applicant to perform the duty as per original role 

and charter (Annexure- )' in attachment with the SSB Battalion squad 

ensuring that the his service will not be utilized as Dog Handler/ sniffer 

dog trainee and such other or further orders as it deem fit and proper. 

X. PARTICULARS OF THE POSTAL ORDER: 

IPO No.8CJ It 32,14k 	date 1 1, 1, 	'7 	for Rs.50 

Envelops with acknowledgment 

(C) Vakalatnama 

	

(d) 	Material Papers as per index 

Xl. LIST OF ENCLOSURES 

As stated in the index 

VERIFICATION 

I, Sri Jayanta Hazarika Son of Late Bhola Nath Keot aged about 

44 - years, C/o 34 Bn SSB Dirang, West Kameng, Arunachal 

Pradesh, do hereby verify that the statements made in paragraph, 

......... are true to my knowledge and those made in 
paragraph 3,6.7 qi2Pre true to my legal advice and I have not 
suppressed any materials fact. 

I sign this verification on this the .Ji. - ....day of January 2007 at 

	

Guwahati. 	' 

SIGNATURE 
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D]:RECIQRATE GENERAL 	OF SECIIftITY, 
jiii THE DIVIS10NL: QRGANIgERSp 

AFUNACHAL. PRAtESH DIVN, 	ITANAGAR 

F-chruary IfE ,1992. 

Th 
- 

+oI I 	nrcj Fir-i persnnn.A 	o 	O o p renr. 	B 	have 	beori lectc 
(Veterjnar,) 

f-or-  appoi.nt.nt on 	'transfer basis Snio 	Fild Assistant 
1.t;i(ai allowance 

in thc pay sc:l of 	Rs.?75---- 2 --- i.i3O--E---3 -J/- 	P.M. 	plus as adrnj ssj. bi @ from time to ti me  

St. No. 	Name 	' Rant:: Prsnt 
, 

r-t 	of 	Establishment, 
place of pos-ting 	-. 
postinc. • 	. -............... ------------- 

1 No 7'4'R U 	IJmq 	F'h- G.C.Ranidahga 	AOP Panrau 	AD Vhonsa dur-  Khawas. 
2. No. 9405E: Ct.R,K,Saha G.C.Ri.qar- j 

- 

AOF Changláng 	--do- 
No.86029 C1:.Jayanta 	-- G.C.Dirar- q AOP Nampong 	-do-- Hazari ka. 

 • No. 95049 ' Ct. (3unaka.rt.a 8,0. Earasat  AOP Hayul iang 	AD 	re;.u. Nath, • 	-.' 

 No41592 Nk.Ramahar:ar G.C.Diranq AOP SPPPS 	AD Bomdil Singh. ••• 	• 
,. No.41891 L/Nk,SLCCSh --do-- AOP 	Janoi 	--d-- 	- Prcd 

- ' 
7 - h •-o-- 'tOF 	Eomcjjni -do- 
B. No. 40016 Ct. 	Pranab Kr, rr- AOP Tac 	-- 	--do- - 

. Nc. 42238 L/Nk. Frobi n 	, D.C. Tzu AOF Tzu 	AD Tezu Baruah. 	• • • 

10 No.68156 Ct,Harj Rm 01 C.Diranq AOP IJaizr,g; 	AC 
16 No.94036 Ct. Makan La]. (3. - C. Raicjanj AOP I P011P 	AD Ziro, 

 No.44116 CtI3ani.m Chatuncj (3,C.8asar- AOF' Ziro • d-- 
 N. a60; Ct.. Naba Ea-th 0. C, Di rancj AOP Saqal ee-- 

14 Mo 08100 Ct Me c 	Ruku 0 r P-r AUP Dapar 4 jq- tdo- 
1 3. No.44098 'i 	MoL' LI AOP isr 	AD Along 

1(. No 88103 Ct.}3jma:i 	• •..ç.:. 
- 	;•-. 	- 	- • 	WW 	- - 

AOF A]onoi-  :d 

'7 

kasumatar-v. 	 - 

• 	•' • x_ 	• The tet'--  ms and condj tions o-f • t1 a - s-fr 	'i I 	hea- urj'cjer 

	

- 	-- 	- 

	

. 	•-_•,;•_•. the seni or:ity of the Sen i or Field Ass €r - t (Veteri -. 

	

ar - y) taken on ' r - ans -fe .-  wi ii W regulatid 	 n termc of orders 	conl:aj.-nerin 	Min±tr-y 	o-f - 	 i1-fairs 	- - dc -Led 22/12/1959 as amendid1from time to time 	which Onv 1 sages that their-  seni or-i ty i 1 l be,- below fhoce already r-l?tec 	 - 
• 	-- 	• 	,'• 

- 	 - 	• 	

i'- - 	-• 

	

-S 	C.  • 	. 

	

• 	 S. 	 - 	-.. 



	

frp 	 . 

ii) they would not get any protectjori of the smolumo nt s  drawn by them so Constabi e/L. Nk /NL: Their pay wOuld be fixed 
under the normal rules wi. th 

 referenc:p to thi r py in the  parent cadre in the Group Centr,, 

they would not be made oarmanent I mmcdi atel y on thj r 
trans-fer as their permanency would be dependent upon 

their 

	

• 	 seniorIty in the grade of Senior Field AssiEtart (Veter- 
• nary) and availabilityof permanent pOSts. 

• iv) thv will he requireri to undergo trinirg CoLrss 
pr-escrib(:d for the Senior Field Ass tant '(Veterinary) b 
the departmen -from time to time, 	/ 	

y
- 

v) - their seniority wi.].i be as per. they  melt. drawn by the Selection board/DPC whichj5 based on the date of their Joining ssr 

-j 

3. 	
If the above F3n. perscnnj. of G;oup Centre, SS accept the post of Seni or Fl el ci Assistant ( Veterjnarv) on the ter:s and c:ondjtjon mentionFd in par - a---2 above they shou1d after completion of all formal.... 

certi-F 
I ties viz 	

i submission of tec i. cal r si qntin clbtai ninq no deiand 
Jo 	

icate etc. 	report to th 	Area Orqa;'; ei-  SSB concerned for ining to p1 ace of postIng shown aqainsL wah of t:hem 	They should submit, a written accegtance of pot -for I c;içj 	rmai :- rdr resDectiv Area Orqan: ser-s. 	 by th . . 
 

•1 
' -A 

M L 
AREA ORGANIR (5) 
A,F.r)IVN, 	I'rNAGAR. 

TO  

• 	• 	
£ No 	C 	

1 r -  j. <a. 	
. 

Grcn 
• 	 Di tflç 	 .. • 	 • 	• 

J';t.-L- ,.., c, 	
• c 	- 	 .• 

• Copy 	to; i 	 The 	A;itint 	Direcrjr- 	(tEA) I--uram 	 SSB 	
- Directorate, , New De ii -1 	for -favour a-F 	I 	on 	with ref ernce 	to their 	Memo 	NoJ/SSE/A2 191 ('479 	dated 27/12/9:1. 	 - 

2 	The 	Commandarf 	Group , 	 Centre, 	SEB, • 

and necessary action, 	 for 	inforrnatjoti requ 	tJ that in 	abo named lnpersofln 	accept the offer on th 	above cited terms and ccncIj t.i on and resj qn -from 	iie present post -For 	dmi ni s- tr-atjye 	reaso3-;(-l-ErI-n.i resignation) 	th 	sam 	may Suitably  • 	 be 	lnc:or -- parated 	in the Service Eooks and sent td the 	area • 	Organisers concerrci for their fUrther necessary action. 
3. 	The Area Orqani ser, 	SSB, 	Khons/rpzL(/Omdj I a/lon/Ziro for 	I nf or - mat I an and necessary act I on 	- 

. 	 . HARLA O1-CANlbL  
- -// 

I- 
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lb 	ubd L. his 	ten  tative 	tour 	proqr ciillfflO for 

oiloiin 	frionth 	through 	C. 0. 	to 	(\S Gr._1  

L t. 	1 	t. 	a 	. t.) 	 1. 	n 	dv an i • 

1r 	ev 	y 	cale-nder 	rnofltj 	to 	.iuhj t 	dctjJ.ed 

:..''.u. 	di.ry 	t.o 	hI 	on'tro1ljnq 'author.j. ty 	th 	iectc1i 	will 

th... 	7th of 	Inc 	tollo'Jtnq month 	t 	the 	 te. 

Ceraliy'j 	WUr-ing 	will he 	with IX' 	 .. 	 . 

only f oLá day, or 	t;o at each such camp' or' with 

LC\. /cs mGr - 	(v.,t) 	1ndependet tourino may be 

1iOid Iii spocial 	cFe$ by 	CkS 	rI 	( W  t) 	c.o.ji 11 

tf 

the 	CA: 	in perornj 

dy 	to 
 

to 	p 	1/ 	(UOJfltcij 	 and 	ron-, 

e:,pendle stock of. ined 	cal s toros: /eq uip Im n tetc. 	as :.• 
J 	c 	the 	tC4c3- 	and i 	ue 	rPçil s tern 	and o thGz' rocO 
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Eery quArter 	and by othr 	 ,..' 	. 

LomL...rnecL SUI.ICX.Vi5ory 	Offacers 	Periodically. 	Aro' 

(\t) 	I will be Personall y  

pert;jb le tor 	uylapj 	including for 	sherj. 

H 	:. 	1:x'os Atiptmnn t; 	in 	thi 	recjaxcl. 	• 	. 	•• 	. 

	

tt. it. .. 	o .1. low L 1i' .i,n Et HZ Uc tJ,o'i s. • nd orders 

m.m!)rvic:y • of f.1ctr r..' 	• 	• 
•HL• 	.': 	,:.J:,!' 	;U( 	1Iiii 	V€ m;.r.'tnary 1.).V.ic action. prc)Qra,n,HGr 	: 
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ec 
ure that ki ts provides to 

him are propez ly 
LUlisca ad kept ready a., per 

10 	annnjtor only those 	
whjh 

h has beer tauq1 	ne1 	uthoriqod to hdi '. it 
11 	t d mj n j h r Arltr"IVQ-Tjotjq In Joe ti 0 I 	lIkj ii Lyond hi cjj ajcJ 	

In c3e o1 any 
Lon)licaj,11 	

ouli cofltacL CASGrX o hj area 

i:or guidafl ( 	 . 

	

id 	 fill moi)tF)ly poe. report (Iip) i 	preoa °flClOd in rospt o his flqe to 's 	t/ 	
Umo for I Is onward ;:It is HI8j011 	

, th other Coflrnec1 aoth0 
Dj 	ti i 	ters 	

& ecI 
tileconsol1cd P i t 	

Dirc, a 	
re CLH 	 by thc  1th ol 	ing" mon} at the 

N. 

b errc,rmanyth 	
3signed to him 

his Suror uthorjtje 	frojii Urn
to, me. 

.i . 	 t aCII $ Upervi 	(the Work o C. the 

t cr,
t (" t) Workjg 

Xid preucrc enz oi11 reorts e  ôr 	J1 .Lr wor.k rid 0 forw ard tio  r 	
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Etrue to tehor -... 

s.tc1'T• 
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1t lIiflek(Lto 	lUI flUCi Ifli ItH t t ri lSi 

your Froit(wi vvho ar 	QhdlvIy yiiiig oll cI it IVfl al I q)t1tU(I((O (...0 
if 	 working as Dog I1a!llors in SB 
.,. 	. 	. 	. 	. 	. 	.. 	. .. 	S 	•• 	 . 	: 	' 
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4 - 	 1)u.riitg the ttii i t ni ( in iii ii yt u ve ltav 	equli tinnt 

HundIer9 	8 Do 1andLers per Bittahon x J4 13 ittn1iou In 

establtsliod m tho first IJtIdo ibeso '. I A (Vet) will Itav to undcrgo 	'i 
at 13SF, Acadoiny, 1 i.k iitii in ili piip ' pin u ' 

Itis IMO pi ()I)()R(t1 I o lIUHU I U )t I tni iifty t t IIII 	lU Dog lini 
selected S I' A (Vet) u1 a uidi ni butt ton by the S 13 \i 	fluthcrk ,  
conducting tlio prQIInlIflwy ti rnniug ill 1)0 Itifl( d by (ho 1 o; o 1JQ in duo 
se1etion ofDog Hnd1ers 

the iti flttCr ft ny P1' iIi t). li itt (I IIM iii g( itt fliRt Ill ny he 

SV- Itkgiblo J 
(DR. SHASHIRANI 

(ht't'ettttnaiyO1fl 

to 
the Inspector General 	 .. 
FTLHQRS Lutknowil'atna/Guw athati . ,u 

2- 

• 	Mont o No.VIItlOITRG/2004-O5/302-307 	• • 	• 

Copy I orwaidecito - 

• 	• 	• : . 	The:Arca Organisr 5511 Fa1nkutc/Bougnoii1Kokrjh , 	 .,•. 	..•• 	•• 
IBontdihi T1i.re requobtect to tntunt 

.SFA(Voty), who are young, uiige( ic *uic!.1.viiigiiitqtj 
so that they could be put into (ho couno 'i8 mcntionod 
their et VICH in tl uiti lutut '1 ' ni ' ti eakd RH *not 

• 	• 	. 

....................................................•. 	. 	 . 	.• 
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) 	 A ''Co 	of M In 0 , 	 'UflL Ifair le1LerNoII/ 2O1 2/80/C2-p1 	9 jd d 2C h Iarch, 2003 1s sent herejitn or perusaj 	 ' 
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is reuc Y ccl that r1ecesry actiorj oL s; pa:a i) to jj ) or p1a 2 & para 3 o 	he said Letter,  may be tcer as er the requ1reentf t'H1 	DF INT: ATIO. ;o all rOflcerrid.  

Ec1 a.a. 
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'I 	 (Kama1iam) 	- 

Astt, O1rector(EJ_1Iy (, 
91 	 ' 	 ' 

Te 11SpeCQrs C 	ra, 1,FTR 	Patna/Lucko P to IsG 
iT Tecbor(1ied1ca1) SS1J ForceIq'r. 

). Dy iflspectors 
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10, 1imd l3lnian l3oi der 

subjcct to tlic ' foic l.kimmg 
assigned hc duty of guardi 
the Indo WIu(anJ3rder b' time 

.. 	I-u;. - 

DIG (Indo I3hutjj I3nder- 2 
DisG,.aiiiing Cciitks - 7 

) the 101Cc l;eiim;' 
dity ,I jia,diii. 

• (lic 111(h) 1 imutaii 13ou dci. 11%. II' 
- 	 - - 	 -- 

0 	 . 	

. I 

-. 	 2! 
'.'SSIflqr. 	. 	- 

EODjvjsjoiis 	' 	'. 10 
One id4I. Post for Kohimna 
inM&N Division 	0 

 .: 

5 irg  

/ 

0, 	 J % 	 iktiIII 	 . 4' 

ç i%. 	.• 	 . 	 S. 	
0' 

	

I 	 . 	.0 . 	•,, 

North liock, NW I )eU 
Datthh, 26" MaitW2io 

I't 	 / 'rfie I)irector Geucrat, 	 ' Special §crvice Bureau.. 	 . 

Bloc 	 K k V(Das(), R . Purain, 
New Delhi 110066 	 4 

Sdbjcct 	. Command structure and officerlug in SSB ratioiiaflzat ion cf highcr • 	hosts. 	. 

Sir, 	 0 

Consequent upon the transfer of.thc admihistrative control of 8813 to this Ministry. 
and assigning it We mandate of guarding Indo Nepal Border, rational isation of command 
structure of SSI3 has bee:n considered in this MinisLry'and the undersigned is dccd to 
convey approval epf (he &npetent authority to the rationalization of command Structrc 
arid officcring in SB as under :- 

sting 

	

13, 	 8 * (formerly Joint 	
A. lO(1:&Ops) Dircc(orl 	i SSI3 Hqrs. 	- 3 	2. I(P.is,'llqr. & Wl1uire) Divisional 	10 Divisions 	- 10 	3 iG(Pmov ) Oiganiscr) 	I 	, 	 4 IC(G) 1 	 ' 	

0 	 Ifl 	Tn 
ti I 

C 

• 0• • 	 I 

0 •'  

• J 

• 1 

'. 

*5+ 	 ',. ,k 	 ' , -* 	 • 	0 

•': 	 ...... 

0 	' 	 ,• 	
'0' 

M." 
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: 	

l4f%U1: gtii*Iciiiit au1iy 	bt 	u II) f(P1I(wd 	Jutc I duni U % 14 .1 i iuinii,isj IflILt 	 - 	

; 

I • 	 . 	. 	. 	... 	. .. 	- 	
-? 	. 	 . 	, 	. 

. 	 , 	,. 

	• 	I 	... • 
1 ) ' 	As a icsiIt 	

;u1 ' UI;(; will hCC()I1IC skii;is hi 	 •' ' 

	

L 	
sii. , Sidicxccc jI)c(ç 	1ii•h- rc v:;: 	;ij P!Cd(;!;nuld .ñJj1t I i i j c t ) nI i 	ii t 	OCdu1,ic.c I 	Id I )t 	Ii f I (_ ude rtI 	i c, 	

cct'i ii i nd II I I bent rt I i nq uihcs (fl  

lIc fuisi of I( and two 	I I )I( ; ::j 	 "ctt for 	idc ihtlI8II 	&e*v,è 	. • 	 •• subjNt to hit ui cc bus,, ist n(d ih i 	t 	dint, 'hc Itido 	w the Govt. 	 .. 

I  ii 	I Ire nuipixi o) ol 1I.C(S at (lie Icvij of ( irFuit md bcIo r 11 1 1 111115c(f I' CCpIIIg in vit i (lit. 	'110111 II 	Ii lirti rr of Jr_ ( 1 	 str.Ii IC1 1 litellietills. Any CXCCS III IIII. 	 v ill bc phiscu Out ncuiibcn(s Vacate such posts 	 .. 	'. 
iv) 	/ll (lic cjvjlja1 cditjs in tile 	

is dccja;t as dvj,w cadre.' No ccUjttjnt I;c irtade in the Iorcc liga1nç airy cii raa 	:1() in any cadre. I-tic Civilian cadi'cs 

	

I be phased out in duc C0u1s of tiruc 	vhc 	rcserrt 
i13 'iie cadns 

 
Will be flhifli)tiCo,Iba(i5cd orroel atilie initial rccIuiiro.iii 	''. 

c existing practice of PifflOIjc 	 lo 010 rk"f DR; II co)rtjrne in the idc t  fo\,cv, h'c ::ttiu alnolig tlrc i\rca O.gaiiiscrs. and (:'.)irrriiaiidaiiis to be preioutj to the pjadc [DIG vilI he 2:3. 	
- 

vi 	,13fl/0 of posts in the ran: (il 1)10 should l:c :served for (PS and tIre crnaiirjn 6Of Ii tire cadre oflhces. 'I his will arliount to X posts of DIG for the II 1 S and 11 Iionr
vfl~ 

SSU .cadrc (both cqrriba!isj rird Arc:)), A roster fo r SSI3 cadre should  be lot ia t3;riiiri 2.3 ratio Pe.' 	/oa G'g:lni:;cr's attd Corirmairdarits at 	' 

vii) 

	

	it the lc('cI of IG, 66.7% houId be lesrvcd for 11 1 S and the rerirailling fr the 
cadre officers i.e. 5 posts out of 8 should b reserved for the H'S and 3 fnh(Isc 

ho Jrvc been promoted to the rank of DIG 1r' the two 
streams 'f thescatyj rrrifaIiccd and the civjliaji 

\l;) 	5I3 	conduct an - exercise to w:iik ot (he hrt,ii 	rciiIilIrre11t r1Us 'iri'!nreh 1 irs and when lie \ae;n:cc:; arise "0010 the çi:ihtn posts beausm of u'iiu 	r ut 	iccie 	or)  

	

II) itisiti side iii soUr a 	i id 1)11 	u 	i ink S( tI 0 	 h 
uc., to mall (lie swlction 	,_I uiis i ii I n, 	 -. 

SSU is requested to rC5trUCi 	tire existing bovc ual' lines and inilnidic conu)lIar 	to thr 11 i 	(ry in a ,nc 0' of Inaitnr 
4. 	 1 Iris issues with the approval of I-tome Secrears. 

 

(M.S. Kalaiiiij 
(JIIdCt Sccscriiry to (he (nit. ni' India 

Crpy Iii  

1
'
9'S to I IS For 	rrnati i  uflIS.  IS in JSI') IIr 

 

	

111forinatjoi1 oIiS(p). 	 •. 	 . 	 ' 	 •• 

J. r;MI Itriuc)  

	

(PiiIrilvc), MI IA ' 	 '• 

7 I At A(II)IIIIA, 
S 	 Dcsk .  . 	 • 	 ,. . 
9. 

 
Puts II Dcsk/"?j" Desk.. 	 • 	' 	

•': •-:, 	'' ' 

%O C atrud t ik (m'I III icsk) ,4 

• 	 . 	 . 	 ., 
'I 

Under 
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I 	t.i. 	. 	 • 0• 

I 	 cvernment of lndi. 	
0 

1  • 	Minjstr 	of Home Affair 
I 	

' Directorate Gnra1, 
Sashastra SemBI, 
East B1ock-V,RJ(, 	urin.. 

• New Delhi - i065: 

/ 

Dared, the 

The Director Gen(ri, SSh 
(( 1o11o1\ 'ng 	Veterinary 	Sti 

i 	appro\ec( 	tl4 	tiam1e /p 0 SUflg 	01 th along\\ Pue1est 	The officiis sho iid b 
ii 	nost 	\ irh 	immediate 	effeci 	"i '  pl hr 

ed 'mmedate1\ SO aro teflolt 10 PLp P & aring Centre GorakJ-ip ur oioil.ei.re  74' Octobei 2005 

SI 	Name and Designatior 
No. Presern 	ptace 	01 	placc (i pOstrng 

.......................................................L 	Haridas Sai-1u :. 	 ......... 	 — A0 Bongaigaop 	Pp Rea-ing Centre, 
2. 	Ram Kishore Barjna ,Gprakhpur. 

CO Kurnargra -do- 
3- 	Kushaj Saharjva 

(AO Faiakata) 
. 	.: 

P.C. Phikan 
AO Rangia 	-do- 

Dipan Kakatj 
F7R Gu\vJ)atj  

6. 	R.K,Sa 
A0 Rangia 	-do- 

7. DS D.S..anraj 
0  Falakata 	-dO, 	•0• 

C.O.Sdhapurj 	-dO 
8. Makan Lal 

N.S. K'akotj 
 rA(.'J 	

Jk_-1 
R.S.Rana 

 
,r' 	. 

.5 	
. 

R.C. Baii.uguna 
C. 	

£ 	12. S.B.Nautjvaj 

13. OmRa 

r.,. 
I)fljfl(.1 

SO 	
5. N.Jov Singh 

1 6. Mangal Singli 

Man Mohan Singh 

I S. Kher Singh 

Javt 	JJa•j.• 
20. Hem Chand 

• 
5: 

0.0. Boom -do:. 
(A0 Tanakpur) 

0 

• 

AO Tankiur 	0 0 	-do 	0 

CQE..jihas9. 
• 0 

(O Tan - pUIJ 
. 

C'J  
(.AO Tarpurj. 	' 

..o 	0 
AC) F'1thor-h do '( 

0 	0 	•..:; 	 0 

CO Chitlawa • 
-d6- 	• 

(L\() 0 
• 

(20 Naianiia (.]iR 
• 

0 
-do 

(A0 1"ril)p 
. 

AO Palia 0  

CO Gaurji)hanta 
-do- 	.; 	... 	

0 

-dO- 	'• 
(AU Pa.Ji • 	•. 
CC) 

0 0  
-do-. 	 •0 	5 	0 

Chandanc'liow-kj 0 	:.. 	

• 
0 

tAO Nheri Wesi -.•-- 
.,... 

CO Tulsipur 	• -do- 	• 
•0 	

0 
(AU Ba1ipimi j  

0 

AO 0 	• -dci • 
SHQ 0 

dr. 	: 	•.. • 
• 	0 	•;:• 

0 
.5. 	•0 	•• 	•• 

ii 
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f' . 	t<.thtr1ya 	 -do- 	 13th Bn. Piprakoti 

	

;i 	 -do- 	.. 	 -do- 	.. -.' 
13. 	M 1  )ddar . 	 . . -do- 
3 4 	h.ur i Sw ih Chauhari 	-do- 	 -do- 

I: 35 	As}mk Kumar 	-do- 	 -do- '.. -. ry  
_L 36 	Sh C) Kunwr Smgh 	-do-  

37, 	D P Pait 	 DTC Gorkbpu 	18' Bn' Eathhaha" 
 S.P.Nautiyal do-

L9 	J.K.Sarlthr 	. 	 -do-  
' M'eri Fc1w 	 34thBn.Dijdng 

r 	P C Phukan -do- 	 2th Bn Sikkim --- - - 
'12 	Mrirwl Joardar .  -  

	

L'13 	DiwDen Kakui 	-do- 	 -do- 
- S.S. Khandari • 	Bhinga Area 	3"1  ri: A1r.iora. 
'K;Nth 	 Ishangj•Area 	B. Boñgaigabn 

Kokrajhar Area 	-do- 	-. 

Js'sis t D ectd (EA.IV) 
• 	atti. 	. 	 . 

T. 	ConLinI'i ol I counts, PM) SSB), MI-IA, R K Puram, New.  IDeihi 

.2. 	IsO Froner Hqrs. 	 .• 	- -.'. 

	

3. 	LMsU SHQ. 
Commandant, SSF3, 2nd Bii. Gorakhpur/rd .Hn.irn!ra/1. 
t'iprakothmj j5th Bn Borigaigaon/ 1' Bn 3atn.u-ha/ 19 th  13n Maria-I 
/22 l3ri , Raadanga/23Td lBn Falalcata/34th 	tnrang 

S. 	Cliief\'etcriflarY Officer (SO), FHQ. SSB, New Delhi,,: 
A ., it n1. Dir tni (VA-UT) 1t-I0 , SSB, New DC1114 	 -._ - 

1. 	Accotlnts Oflicer, FHQ, SS13, New Delhi. 	 , 
Officjai..Concerned, through unit. 

 

Ullici l)rder ale 

•

M- 
LX  

5re 	r\-1. i7M' 
cD 

	

- -2\ 	S '0 
PkAkCLca-x  

bQ- t oJ 	- 
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&c 	 1 

- 	 -- 

-S.- 
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No.99AMtSSBI04N0UNC 
Government of India  

Ministry: of Home .Afairs 	-. 

0/0 the Director General, 
Sashastra Seerna. Bal. 
East Block- V R.Kpürani........... . 	. 

New Delhi— 11006. 	0 
Ddtea the S[t ,  Nov 2005 

MEMORANDUM 

In the changed role of SS is a Border Guarding Force under ,  MHA and 

on sanction of the Dog Squads for SSB ns, 
assigned to the Veterinary wing, to perform duties of taking care, rrianagerneflt & 
training of dös beilig raised for operational Border Gardtng duties To utilize 

the services of SFA (Vet) whose number is large in the para veter nary cadre and 
to prevent theid cadre from being decAared surplus, a conéiderãte view 
keeping the welfare aspects, was taken that services of those SEA (Vet) who are 
medically fit may be utilized to perform the dog handler's duties i.e. care, 
management and training of dog squads to be raised by the Force. . 

Keeping this in view, SFA (Vet) are being selected to perform above 
mentioned duties. However, during recent visit of the undersigned to the NTCD, 
Tekanpur, it was observed that some of the SFA (Vet) of ,2 Batch.were found to 
be unwilling to perform assigned duties with the required zeal. Such negative 
attitude on the part of the SFA (Vet) is not congenial for the pups under going 
training and if trained under such conditions the dogs.may not be able to deliver 
the required result in the field. Director General, SSB has viewed this seriously 
and has instructed to take stern disciplinary action against those SFA (Vet) who 
refuse to take up assigned diity properly. - 

It is therefore, ordered to inform all 18 SEA. (Vet) of 2batch: undergoing 
training at NTCD 1 ekanpur to takejhe training seriously,  and extend proper care 
to the pups allotted to them so as to facilitate the pups.tQiearfl the trade properly. 
Strict disciplinary action will be initiated against those SFA (Vet) whose dogs are 
not trained properly in the concerned trade and the same will:be treated as 
dereliction of duty and acts subversive of discipline. 

: 

This issues with the approval of D.G., SSB. 

/Dr. Shas' 4i ~ ' hi anlj ~~ 
_ 	 Chief Veterinary Officer (SG) 

'1 	- 	

• * __ 	 - ,. . 	•!. 
CC o thO 	.Ot' Ii •L £hI8 

0 	
••. 

Cow ° Il.i 	 çq 

eva $tICt J1DL,43eC • 	tI C •:CtU 	U4?R AiCk 	h* 
eam &2*o 	 VO tw.jig iQU)) L . 
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..cc raot ct 	 ij(4 ç'V: L t.Q fs c  
'€c 	cZQi 	 tut. 'xJ 
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To, 
The Director General 
Govt. of India, MHA 
Sashastra Seema Bat (SSB) 
East Block - V R.K.Puram 
New Delhi— 110066. 

Through proper channel. 

Subject - 	Regarding Representation Ventilating about Grievances for the duties of 
Dog handler assigned to SFA ( Veterinary). 

Sir, - 	
- Most respectfully, I beg to state that sir, 

I. / I was Directly recruited as Senior Field Assist nt ( Veterinary ).on 	-4-I. 9.---- 
-- vide SSB Directorate order N0gI 	 dated 	&i-i 

in the civil establishment or SSB under C.C.S. recruitment Rules. 
 As per instruction of the principal of Dog handling Trg.. Academy -  Takenpur it Is 

clear mentioned that AN UNWIILLING PERSONS. CAN NOtBE A GOOD 
DOG HANDLER AS SUCH ONLY WILLING PERSONS ARE TO BE SENT 
FOR THE SAID TRAiNING. 	An individual selected to training and 
handle Dogs must have a genuine love and interest in dogs The dog and handler 
should feel generally attached to each other but unwilling person can not give 
such friendly attitude towards dogs. 

 It has also been mentioned in the said order that personnel of BSF (more than 40 years age ) are performing the duties of dog handler 	But there Is striking difference, between performing duties at the age of 40 year and undergoing initial training ( which involves physical exercises) at the age of 40 or more  Veterinary staff will have to perform operational duties 'along with Battalion 
personnel in view of the changed role of the organization. But the nalure of 

- changed duties of expected from veterinar) stafas neither beep mtinated nor 
option to this regaid has neen sought 

 The said training is a Basic Military training with Pups / Dog and'ic meant for 
combatised personnel as such has no relation with Veterinary duties 	winch is , hmited to medication part 

6 It is pertinent to mention here the during the said training are being forced to wear 
uniforms (meant for combatised personnel) the applicant are civilithi personnel. 

7 It is clarified by the Mmistry of Agnculture Department of Animal and Dauymg, 
Krishi Bhawan, New Delhi vide Shn A.B Negi Assistant Commissioner 

( LH) letter NO- 53-71/38-LTD (LH) dated 17.03.1993, that Indian Vètériáaiy Council Act does not provide any right to a person other than the register Veterinary practitioner to hold Office as Veterinary physician or Surgeon and practice Veterinary Medicines in 
, 

any state . However, minor Vetórinary service in terms 
of rendering of preliminary Veterinary Aid, like Vaccination ,Castration ,dressing of -wounds and such other types of preliminary aid or the Treatment of such 	T ailments can be undertaken by order by a 	holding person 	a Diploma-or Certifidàte 

) 

7$ 
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of Veterinary supervisor, stock-man .oQi. sôck Ass 	trder the supe '1oi and 
direction of a registered practitioner. 

Pára Veterinary staff holding above mentioned Diploma Certificate 
to under take minor Veterinary service under the supervision and of a 
registered Veterinary practitioner. 

• 	The above per clarilring the position that SFAs (Vet) are holding Diploma 	0 

/ Certificate of Sock Assistant are only entitled for Treating• of sick livestock axd 
will assist.tO Veterinary Doctors during his day to day working . It is also clear 
understood that DUTIES OF DOG HANDLER ARE NOT 'MEANT FOR 
SENIOR FIELD ASSISTANTS (VETERINARY).  

8. (i) It is also mentioned here that Senior Field Assistant ( Veterinry) has 
undergone the folio v'1ng Technical training /courses in tue Govt InstitutIon If 
the services of Senior Field Assistants ( Vet  ) will be utilized as DOG 
HANDLER in the near future than it is very much. clerthat the service of 
Technical employees are being mis-utilized.  

Veterinary stock Assistant. 	 .• 	 , 

Veterinary orientation course on integrated livestock. an&' Poultry 
Development after every three year.  

(ui) So many workshops on Veterinary subject 

9. As per the Parliament of India Rajya Sabba (98 ) Department ,- Related 
Parliamentary Standing Committee on Home Affairs in Ninety Eighteenth reports 
on the demands for grants ( 2003-04) of Ministry of Home Affairs ( Presented to" 
Rajaya Sabba on 08-04-03) (Laid on the table of Lok Sabha on 08.04.03 ) at 
Rajaya Shbha Secretariat New Delhi it has been clearly decided that the 
transformation of SSB in to a CPMF has put A BIG QUESTION MARK ON THE FOCUS 

'b'. 

AND CAREER GROWTh OF ITS CiviLiAN STAFF WHO WERE HIThER TO PERPORING 
THE DUTIES AS PER ITS ORiGINAL ROLE AND CHAR1R. Since the new. objective of 
the force is primarily to guard IN DO-NEPAL border the focus  will now be 
entirely shifted in the combatised component of its personal This can be 
substantiated with the help of decision Liken by iv!FJ that from now on there 
will be no more recruitment in the civilian cadre it has aiso been deciied that 
vacancies civilian cadres vill be niled by combatised per.ial Eidenily , the 
non-combatised or civilian wing of SSI3 has now been coirpletely orphaned As 
per the new scheme of things , the civilian wing will be áliowéd tdi4'itstura1.. 
death. . . .. 

47.3 In view of the above, the committee recommended that the Govt 
should look in to the problem of civilian cadre of SSB (Photocopy 
Enclosed) 	 ..: 

10 But till date no request has been heard considered and civilian para Veterinary 
staff i.e. SPAs (Vet. ) are forced to undergo the Basic Military Course of Dog 
handler , which is only meant for Battalion personal in other CPMF of India 
,under MHA. 

11. 1 have joined in the SSB Department in civilians establishment where as part of 
Dog handler is Battalion / combatised establishment. 	 •. 



/ 

4 -12. In CCS Rule, civilian staff is not authorized to attend P.T. Parade and wear 
uniform but they are forced to attend P.T. parade and \.vear uniform. 
The duty hours of SFAs (V) being civilian 9.00 amto 5pm. But the duties hours 

of dog handlers as per schedule 6 aili to 19.25 pm. 
Here is documentary proof that in Delhi Police there is. Special post of Constable 

Dog handler in the Pay scale of Rs. 3050-75-3950-4590 but these SEAS (V) have 
been compared with this junior post and uniform patron post ( Combataised. 
these SFAs (V) are appointed in the Pay scale of Its. 3200-85-4900 and presently 
getting ACP scale of Rs. 4000-100-60001= which is higher post than Constable 
Dog handler. 
As per terms and conditions of BSF Academy Takenpur Gwalior willing. 

candidates will be sponsored for Dog handler Training. Then why the SFAs (V) 
who are not willing have been sponsdked for the Dog handler Training. 
Recruitment Rule or para Veterinary staff was made vide Notification of Cab. 
Sectt. order dated 19.01.2000 circulated vide SSB Dte . memo no 
1/23/SSB/CBC/MeaJ9868..80 dated 16.02.2000 and other grievances as per writ 
petition. 
It has been clearly clarified by the Ministry of Home Affairs that civilian posts 

can not be compared with combatise posts vide MI-IA order NO.11.27014/16/99-
PF -IV (C) dated 20.08.2005 in para -7 . Hence, it is requested that duties of 
combatise personal may not be assigned to SFA(V) 	: 

'Thanking You Sir' 

Yours Tfaithfully . 	. 

iiior F1cJd Assistant 
(Veterinary) 

rci Complex S S B 
Gorakhpur (UP )S  

NB - Advance copy of application sent to the D. ' SSB ,RK Puram New Dcl -6 
for information and necessary action please. 	 - 

.1'. 
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I i'i NELTL)2f - 

No 4/SS/A-4/2OQ5 (I) P 
(.'overrirnent ol India, - 
1ii,.".y 	( I'Titnii I fl 

lDirectorate General, 
Saa -tstra Seerna Bal, 

i'cwLicjhi- 1OO(io, 

fld th' 

0 RDE P. 

'ihe L)1jectof Gcrcral 	SSJ3 has approved the transfer/posti.-oft! - 
It')\ -JU FJs 	(\') 	1onw-ith post DI S 	Gorakhpur/Areas 	Co'  

Jr.ti,r; 	1flntjflcd aiiwt tiri with immc(lintc Cifect in public rnten; 	--------.-_-_. 

J1. Nnh 	o.( SF'A (V(ly.) Present 	place 	of New 	place 	.. 	of 
potc;tirg .... 

I I 	. I. 	.I 	:j. 	I 	tjIU t (jot t.tkl.*jii.ti 
•I$;;.',(1t.'-;li 	Iii .-(1(_).'  

a,i'ujr -  ChaI.tat- gec -do- -do 	•.. 	- / 
I 	lit;; 	':ii; 	I'!.-• \() 	Ai - iitis 	I 	 . (lt) 
1\sho.. Ku.mar . D.T.S. GORAKHPUR -do-'. 	.. 	 ......° 	

0 

-do- 3rd BnAimoza 
.W$ . 	- -do- -do- 	

0 

• L oc' N.S. c he I 1 1)a I -do- 	. -do- 
II  

A;Jw) I)c\ )o -do- k3n 4Falakata 
J. fdoi Da -do- 	 ' 	. 	. -do- •-. 	. 	'' 	•: 	 - 
. 3 Thrnal Basurnatary -dr-  

111111, 	II II)) 	 •.. -li' 
I h l' 	U( 	IU -buigh -do- -do- 

/ Prade-.p hov -do- 34'Bn...Dirang  
Lto  -do- -do- 	. 	. 	•, 	. 	. 	;. 	S  ' 	1)lI 	ITha' ;i do- 15th 9fl 	flfl 

T1—rTh 1H 	h ITT,;ThiTjTfl? —r 
-do- 

I 	I -h- 19th 5n. Araria-! 

-dQ- 
'.1 ito- --do- 	- 

S.C.Tiwvj do- do 
--..-• 	....... 

•00 5•  

\ 
/ 	I; 

/ -: 	 Cntd;..P/2. . 

irf 
/ 



No I 'RilE CIM!SC/2005/ 6 	
Govcrnfl1Lfl[ofuJi(MlJA) 	 WEkTORE& 
O1flc ot tilL Inspector Gcnuil, 

( ç ) 	 I ionticr I Iqrs, SSI3 
Kendriya I3hawan, 1 l  Floor, 

/ 

Dated, the) (, 	2 oó 	..... 	 . 

MEMORANDUM 

Pkis. ILILL to S(IQ Gozakhpur McmoNo24058 dated 18.112005 forwardin 
thCiLwI1I rcpicscn(a[ions of 20 SFA(V) in connection with their gr1evance related to t1e duties of I)og I landlu 	

I 
In this connectioti, teply received vide FHQ Memo No 30/SsB/A-4'2b00 (3)-5O 

(I tcd 14 2 2006 copy of which is sent hcicw,tIi with the request that the concerned of ficia1 
may please be in Formed stlably. 	

/ 
End:- As stated. 

DY INSPEC FOR GENERAL 
10 	 Fl R HQRS, SSB, LIJCKNOW  ' 

i(stai Officer (Adrn) 
Lctot I Iqrs, SSB Goi akhpur 	 I  

Copy to:- 

	

	 . 	
. I hc SLLIIOH Oil icci, Frontier llqrs, SSB Lucknow for information please along wit H  

h a Copy of above referred Menio. 

7 H 
DY 1 NSPEC1oRGj- Jjp.4L I 
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( 	

Ministr ot 1ome ffair&,. . 	 D11ccLrate General, 

	

, 	
Sashastra Seema Bal, . 	. 	

. East B1ock-V R.K. Pur*m, 	. . , 
NewDeIhL- 110066 

a 	 i 	I 

Dated, the /i1JI6Ili 
MEMORANDUM 	

1 	 S J Reference is 1nvited to I (j , Frontier ,  Hqrs , SSB Meiu. N . 	 FR-VP.T 	1 	 o 0253 -55 	
9  dated • 	 . represenons of 20 SFAs (Vety ) in connection with their gr1vances related to the duties of Dog Handler 	 - - 

2 	The points agitated by the SFAs (\'ety ) in their representations 
have been carefully examined and it is clarified here as under - ;. 	

S  • 	 • 	 ; 	 . 	 . 	

: 	 • 	
: ;' 	 ;:': .}

l!: : 	. 	• 
1 It has been wrongly n'entjr)fleQ by theoiflcia that 

they were dLrCCUy rccruitecj ciS SFA (Vety.) In fact 
"\Q 	they were mitiaiiy appointed. as 1Corktáf,Ie (QD) and ---

subsequcnuy appointed as SFA (Ve.)on 	3er basis  
II 	U 	It Clifjed that the othciajs e govrned Undr, the 

Para-Veterinai-y Stafl Recruitment 	 as 
n. amended from tir to time As theSSB 1  has a Professionally trained Veterinary Cadre,  ?it the 

personnel of the Veterinary Cadre only who have to 
talce on the duties of ,  hdling and training of'ups 

	

4 	 and dogs for which they are being trained This has v ji 

	

-) 	

to be done in National interest and as per $he ? 
. operational requirements The issLe' of- seeking 

options of willing persons is not at ailTelevant here 
as there is no change in the cadi e, p x'd status of 
the ap1jcant. 	 H 	

. m 	After the adminjstravc control of the Orgamsation t 
I was shil ted from Cabiet Secretatiat 	Ministry of Home Affairs we f 15 't 2001, Thi07of? Organ1aQo 	as 	'1d1t,ha be aigned 

the mandate to guard thezido&NepajJjer, adth! 1 Indo huiaij Border subsequdnuy. A odae,SC is a Border Guarding Force With the change in role 
of OrganIsao from that of Stay I3ehizidc Role to that 
of a BOttLer Guarding Force tiie old Are èfoperation 

'- 1 have been closed and new 
• Contd...•2. 
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f)crrn 	Oprflr) 	11 	g 	ii 	'nuo- 1cpa1 	dxd 	Indo- , )liu 	I - )i r1r 	wnrr 	I h"ii 	sc'ii. 	.n - to l) 	t;h7ed ..., . 	. 	y 	. 	: 	' 	 • to 	Op;murfl 	P1 	rdt1Ofld1 hitcrcst 	At present the VctclLnajy Cad 	is mo',1. 	.,uited 	tdarry Ott the 
1 esent task 	rhe issue of s ekingi options is, not at 

aA rcicvant here, as there is no change In the cadre, 
iay and status of the petitioner. 	'ihey are s 4 th SFA and will be SFAs. 	Pcröz-nin 	df.aities wfth th 
Co.mbatjscd staff is not a new phenôtheflaasrjor.  to: 
change in the x:ole of the Force also the petitioner 
WCUC performing duUes alongwlth the combatised 
wing only and initially they were also Combatised 
PCiSOflnel 

iv 	T!ic 	Vcuring 	and 	Dog 	Jiwidllng 	tiLñn 	is 	being °  tPlpaitcd 	to 	the 'veteuuary Cadie a 	SSI3 has a 
pro1ssiona11y trained Ycterinary Cadre and as on da'c this is the only cadic which Is most suited and 
abrcaat to carry ci 	the Veterinary needs 61 the  

Y. 	ftc wearing ox umoim 	not a nw phenomena in 
WhN-JCVCI 	ifl stJI personnel 4are detailed to 

UX1JC,gO 1 ilhlOtli'CU COW,SCS they wattñijoiin with 
to enae 	.,c-C1pIJne and 	pauty among the 

lvAoreo\'c , 	uniform s worn only during the 
c icd _a1niv n u 	Iowcvci, In Crswr4cie ( ivillan 

pc'soincl go on du tatkn. t 	omb.Lfd posts, they 
gu1ixly wcai unilorm aspet the practice in vogue 

br thoir spcciflc pciod of deputation.  

I  The 	rcicreflce 	made 	by 	the 	officials 	reJte 	to • 	Vetcrjnw-y CouncIl Act which is a 	idllné for a 
rcrstm who is authojzccj to undertake'Vetcj'jnary 

• aid. 	As suchthc1r cIairn that 
We 	L)o 	Haic, 	Wy 	i.e. 	1eai.1flmanaeIent 

mci tramiug o 	iogs are not pirt ol therduty s 	cwTcct as \'ctcrlwii-y doctors in'S3 havcalso 
ssignea c rrLIdr 	Utics In the 'lew role oIb 

uerlofmIng ih 	Sd'u. 	nus, 'rar. Veterinary 
uV( trinai r 	doc'oi S 	in C 	CPi1UI1C(J ' ')Ih 

: 
I 
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• 	• 	vii. The oiiicials have themselves made. 	c1ci' . that t1y•  : .!i. 
IL ( 	VCt( I 1I11 V 	Ii i11I1C(J 	PCI 	oiinc1 	As 	SSB 	I.is 	a 
Prolëssionally Lrained. !'ara Veterinaiy SIaLL 	-Thib Is 

• the cadre most suited to train and rear pups which is • 
a part and parcel of a Vcterinaryjob. Thishas been • • . necessitated as SSB has been Sanctioned Dog Squads • 

• 
• 

	

••••.. 	. 	• 	• 	' 	• 	• 	. 
,jcDi-  proper manning of the l3oicrs, 	• • 	;f 

• viii. /cespite the declaration of the civiliancadrë aa • • dying cadre, the incumbcnts i•n..place have to perform 
duties assigned b 	the Go"ernment 	The civilian • cadre cannot f 	cethsnlea  to Sta.y Idle èiid have 	o 

ix The plesumption of th 	applicants that dog handling 
(OuC is bdszcaJly illl&luiy 'oui 	which is meant for Bn 	personnel 	not Lorlect 	SSI3 	 ndertajung 
Boider Guarding Duties ton lndo-Nepal 	nd Indo- flhu Ian 	1301i( rs 	dII(J 	dII 	( Ofl't)ase( 	.fl(l 	nar- combaUsed 	stall 	we 	iicildidiing 	assijncd 	duties 
I heirlurthcr plea that in all other Para-Military 
Forces 	the 	job 	of 	Dog 	Hnd1irg 	is 	done 'by 
Combatised personnel also does not 1  hold good 	In other 	CPMFs 	there 	is 	no 	prolssionaJiy 	trained 'Veterinary • Staff which is available in SSB.• Hence the • 	• • Vetei-iz'iw-y cadre 'which is m)st suitable for raising of 	• 
Dog Squad, has been assigned the said work 	• 
which Veterinary doctors and Para-Veterinary staff 

• 	are being imparted necess -y train.ing1e Force in 	f National interest. 	Neither statUof the'ot nor the 
pay of the post is changed and SFA' (Vety) are kept 'in JJ same status as was earlier. 	Department Is utilizing 
thcir SCrVICCS properly in the interest of the natioi for 	••• • the veteunary related i,Th 

X. 
• 	-••• 	•••' 	'-:' 	!., 	• 	•..• • 	•. 	• 	• 	• 	• lh 	nica of the pet itic -Je: c, 1V1 	Parade wcaAlng uniform 1s not n csarv for CLvihan staths partially wrong 	AU civilians who are 1posteQ in 1 C's/ Bns 

regularAy a.t''nding PT, Parade with 	Uiitorm br U1Jjfltuinhi ,  (IIS( Ij)llfle WIJ 	Ully ,J 
Ni. '" 	• 	•• There i 'no post of Constab' 	(Dog Handier) in SSB Moreover, 	comparisoii 	with 	Deihil Pcliceiis 	not required in the'•i.ns(ant case. • De1h'i 	lic 	'hie their • own requirements and have their bWiRüi's whereas • 	• • SS13 h-as. a proIescionljv tzained Veterrnari Cadre 

and this cadre is the most 	uifcd for undcrtailng • assigned duties. 	 • •: • • 	 • 	 ••• 

• 	 " 
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.... 
flenu 	n ty sp'.or Gener1 (Pers. 

/ 	 . 	I 

NO.DRc_i2,cG/s/o3 	Dci.t.d 'ch, R 	006. 
Copy Th 	 to\.-j 	jazw.ka 	y) 

r General, 

-' 

4 

xii 	II the Petitioners ate not willing fo undertake Dog 
handling duties, this will be treated ,as m.dlsclphne 
and miscondui.-. 1,  for wiuch appjoriate Disciplinary 
Action can be taken Moieove -,the petitioners aie 
advised to abide by the Government orders' and 
undertake training and duties as given which are in 
National Interest and Security of the iation 'á•d alsà 
in the overall Interest a! the Veterinary Cadre 

The app1icts were (cmt.j itised personnel prior to 
then appo1nt is SJ'A (Vety on transfer basis 
lherefoie being the members of the ' dlsc&pllnea Force they are advised to abidc. by laWfUl ordefs axni devote 

% •1. .1 (  

their tine in du y - 

3 	'In view of th -thove, the IepIsej 4 0 'cns dre accordingly disposed 
It,

ot1 ..being devota of me; it 	ri 	ofti -1 11,  concerned may j.leae be Jfltprmed Suitauly. 	 i 
4 	

This has the approval oil 	(Pe' 

• To 
•.........:•'•.:;.'- 
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here to 

(A 
' cbq hancl c*. in sp 
pforrn the following 

1 	He ouJ.d be wel l disc1p1ina 	8 br good mQr1 thaact.  1 . 2 	Ie ou16 be res-onsiblu for impn*iing training to &ig 
~Allotted to him ndd1ould be in uiiz4 that &g 	a govt. property. 
ile will delivux his duties as and uhm ;&Ss4qp~ed to th best oxhIrsdhisciog. 
Hø will keep his dog oGrtional1y and tec*mtcaj3y Lt on ganÔ wifl ke his dog in routió* practiCe for ich he may intimate k4j5 authc>x tj f0r availability o sl 	uiec fox pactie. 

	

5 0  He will be L aspouib3.e for ovi w4fr 	hi  housing, eeaing trtm.nt & clothing., 

	

6 • He will be r eqonsib ft providing pn.p4r bedding 	lou. tg to his I 	 tv. 	on climatLc cdition. 7 9  He will be r esonajb1e fø providing kolesomo and htic £ed to his dog  a j  pw the scale an 	jg 3M 
G. - He will be x e4onsjb 	or povidng vat ciiriz' coVt5g throkrjh 	in ciae of giicknass cf hi 	g 	u1d Wd flecesey asEistanceto  his dog during sidneu. 
9. R will be V asponsibl a for intimat4ng higher suthonity in advance &out; timely 0646nnatjon &td P rocuren" Mt of 

• othing &.uipmentofhi5g .  

Ic • Lie Should proVi4e daily ex&jncie t0 iia dog a laid don a siust groom his dog twice d ii'. 
11.Ift,  ciise of burt or injury of his Ci09 eith due t, ládl himsuif or,  otherwise, cb wuld be cnaid ec £s Oovt, prcp. &ty and 611ng will be done 	preacribc 
2 • Le will )ep himw4f fld his dog professionaiiy fit for *id monthly evuation bti ceri ot 	in 	e of 5atifictoy rt*SU, his e.ficj-.nc1 uil d Lx in hi service k.00r, 	 - -'S  

13. Ha uts uaure that all. move taoithj5 dog *bé d00r5 Or Outdoors be rn!a with dog in )ah ane .co1ar .& hok a d1ede8 for b.eaIag J O • 	 L. . 	 ç;, 1  
140  nunirg trveI by roa4/ail he nuet accorpany hi dog tiedto leash.... 	 .,; 
15, He 4n aeo to be  

	

dqployad shou3.o be in 	jn 	u compl et e dog quipmft find 	ticl as ray be ruix ed furthe. 	 S  
16. 	e tile Pto edirzg OfltdZ1pOty duty, C?uE8e, luaVec. without hi &g, ShOU1CJ properly haAJer the thargf hj cbg, 4xluiPmants and  should bri.t the thbiit a}z* his dog's hdbit, In Cfl& 	eidcnesz, eud* movtnft be as- tnictei and if UnaVojdab1, prope.r Iri&ing ttt tho sickness should alSob done. 	S 	• 	. 	. 

•t'I. He  procaad 	withøt his dog fo a lo always be if the incunbct with the due vdccinatiofl,h fiat oe. • rrning and other important dte ati or qV 

	

jC , fvtrinery ovg/v6 th<'uj.b izforru 	in 18. H e snou3. d 	r 	 ways be scour ity 

cct4Vp,to: . .: 	 •... 

• 

55 	 • 	 V 
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• 	.: 

wh 	4n me  itn1"an is not avai.ab, .h sboulô. 
/ 	fein9 and 	&LincJ.Q tuisi..ohLs c. 

	

Re s'*U1d prNt and protwt hic ftm1 a doia 	heat 
peiód frota.acc4tal 	 and houl5 1nozta'th 
' 	at the onit of h3t, 	. 	 i ..,  

21. Re 	dPthtGC his dog XQ 	SY 
su 	irj .tom 	 dse 	.ioud 

ansure propev 5 ejr gCit ion. 	 / 
22 	In cs 	tXcy dog ti&.G 	coçs o 	ñou18 

iort to hisVolic(v) ; ithout witr oz 
jrthi ordE5. 	 . 

23 	R mast. JtCt hn1 £ofA it'3 O oor*ottc 	anC 

24. H should iMimFit his 	in 	ci 	In • 	• pxo$iyact4c nti'x44es vaccin4ion ocliule..: 
25 9  He tadx no ci clwtaflcec Eh ould ty to enploy hiö*:. ........ 

• 	falselj to iirpr ass or 	the £'ct. 	 •.•• • ..; 

26 0 	hou1d not hand1uthetflatXial$ zve6 iflg 

	

.5 	5., 	
:. 	 • 	 •.,:': 	•., ,. 

	

• 	 :. 	• 	. 

27, Be will be bound to atztde by the ntruction isUep 
h 	by local 	Ot1th6i iti ie War e d4loy3O. 	. 

Tho 	y o f. ex. 	of duti 	óog 	in 
I3 •j5 	 QU 	 •t 

Sua.d nd diatz ibute# to t1Jt 	i&V, pI)xc4Q s 
handl in 	34th, 	 r 

• 	. 'M 	cornp3Ience. 	. 	••:• 	• 	S... 	
.' 	 H 

1.. 	Sh. Vradip ROy,r  !C4(Vi. 

2, 	h. } 	 MV''. 
S 	 . 	.............: 

. 	h. Th e  RaghumMi 5ingh g  A  
IWO 4, 	h* c..  

-Mi a 1tcui'h(Vi , 

.' 162 	ka 	.j(Va , 	 •

:• 	
:. 

S. 	• 	 . 	 S 	
• 	••••' 

. 	S 	
• 	

. 	• 	• 
• 	 5 	 •. 	

S. 	 • 

• 
• 	

• •I 4th. 

.5 	• 	S 	 • ..... 

• 	 - 	 • r '. 	.. 	 S 	 ''i. 	M ' 

S 	 • 	•• .•. 	•. 	1.. ,; 	 • 	S  ••• 

• 	 • • 	• 	•. 	•.• 	.. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL . 
GUWAHATI BENCH AT GUWAHATI 	. 	. 

O.A. NO. 12 OF 2007 

Jayanta Hazarika 

Applicant 

- Versus - 

Union of India and others 

Respondents 

The written statement on behalf of the 

Respondents above, named - 

WRITTEN STATEMENT OF THE RESPONDENTS 

MOST RESPECTFULLY SHEWETH: 

1. 	That before giving• the reply to the instant OA, the 

respondents herewith 'furnish brief background history of the case for 

perusal and consumption of the Hon'ble Court. 

It is stated that after the administrative control of the 

organisation was shifted from Cabinet Secretariat to Ministry of 

Home Affairs w.e.f. 15/01/2001,'the role of the organisation has 

changed and it has now been assigned the mandate to guard Indo- 

Dy. Inspectof GeneaI 
Ftr. HQ. SSB kMFtA) 

'Guabati. 



: 

	 2 	
1 

Nepal Border and lndo-Bhutan Border as Border Guarding Force 

(BGF). With the change of role of the organisation from that of a 

'Stay Behind Role' to that of a Border, Guarding Force, the old 

areas of operation have been closed and new offices/battalions 

have been opened/deployed all along the Indo Nepal Border and 

lndo-Bhutan Border. For performance of the Border guarding 

duties, the Ministry of Home Affairs hadsanctioned Dog Squad for 

each Battalion. Since the Department had a professionally trained 

veterinary cadre (i.e., the cadre to which applicant belongs), the 

initial work of rearing of Pups was assigned to the Senior Field 

Assistant (Veterinary) who were competent and were further trained 

to handle this job, As per the operational requirements, in national 

interest and for the security of the nation, it is veterinary staff only 

who will have to cater to the Veterinary needs of the department. 

Accordingly SFAs(V) were withdrawn and attached temporarily with 
. ..-..... 	...... 

- - 	 newly created Pup Rearing Centre in_Training CentrGorakhpur. It 

is clear that the action of the respondents is in order and in the 

interest of the Nation as well. Moreover, the nature of duties of dog 

handling being performed by the Veterinary Cadre are very, much 

within the sphere of their charter of duties. 

That with regard to the statement made in paragraph I and II 

of the instant application the Respondent has no comment. 

That with regard to the statement made in paragraph 111(a) to 

(d) of the instant application the Respondents beg to state the allegation of 

the application that he is being posted as Dog Handler vide Order dated 

Dy. Inspector General 
Ftr. HQ. SSB, (MH") 

Guwa'ati. 



3 

a 

5.10.2005 is factually incorrect. A perusal of the order enclosed as 

Annexure-A-1 would reveal that the applicant is being transferred and 

posted to the hew locations and is not being posted as Dog Handler. He 

- will remain as SFA(V) only i.e. their originaldesighation and will perform 

duties of handling of Dogs in addition to their düties. There is no change in 

pay and status of the applicant. 

- 	 4. 	That with regard to the statement made in paragraph Ill 

- (2 añd.3 ) of the instant application the Respondents have no comment. 

That with regard to the statement made in paragraph IV.1 of 

the instant application the Respondents have no comment. 

That with regard to the statement mad&in paragraph lV.2 to 

IV.6 of the instant application the Respondents beg to state that these are 

matter of record and the respondents does not admit anything which are 

not borne out of record. 

That with regard to the statement made in paragraph lV.7 of 

the instant application the Respondents beg to state that the civilian cadre 

still exist in SSB and performing the job as assigned to them. Likewe 

SEA (Vety) will also have to perform the job assigned to look after trairnng 

and handling of Government dogs. Just because the role of SSB has been 

changed and it has become a Border Guarding Force, the civilian cadre 

can not take this plea to stay idle. 

Dy. Inspector Gene1 
Ftr. HQ. SSB,.4MHA) 

Gucmbati. 



.4 

That with regard to the statement made in paragraph lV.8 

and lV.9 of the instant application the Respondents beg to state that the 

factual position with respect tothis paragraph has already been narrated 

in the brief history of the case furnished above and the same is reiterated 

here for the sake of brevity. It is reiterated here that as the SSB has a 

professionally trained Veterinary Cadre, to look after the Dogs the 

professionally trained Veterinary Cadres was the most suited cadre to 

undertake the said job and the nature of duties of the veterinary cadre also 

corresponded with the dog handling and training. 

That with regard to the statement made in paragraph IV.10 

of the instant application the Respondents beg to state that the position 

regarding this paragraph is as under :- 

The claim of the applicant that in other similar related cases, 

the Hon'ble Court has granted stay is denied being factually incorrect. In 

OA No. 117 of 2005 titled Bimal Chakraborty -Vrs-Union and others 

pending adjudication in the Honble CT, Guwahati Bench, orders of 

maintaining of status-quo were passed by the Hon'ble Court and prior to 

receipt of this ordr, the applicant Shri Bimal Chakraborty had been 

relieved from BongaigaOn Area to 1st  Bn Didihat. 

That with regard to the statement made in paragraph IV.11 

to IV.14 of the instant application the Respondents beg to state that the 

allegation of the apphcant that he is being transferred to the post of Dog 
A I 

P 	 0 	 ----- 	 - — 	ti 
Handler is denied being factually incorrect. The applicant is being 

It 	 - 
transferred as SFA(V) only, however, he has been asked to perform duties 

Aq 

Dy. Inspector Gene'a1 
Ftr. HQ. SSB, (MFIA) 

Guwahati. 
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t 

related to Dog Handling because the applicant is a part and parcel of the 

professionally trained veterinary cadre which the SSB has. 

That with regard to the statement made in paragraph IV. 15 

of the instant•application the Respondents beg to state that since SSB has 

a professional trained-veterinary wing it is for this veterinary cadre only to 

fulfill the veterinary requirements of the Force. Accordingly, veterinary 

doctors and para veterinary taff were trained in management, training 

and health care of dog squads and assigned the duty to look after health 

care, feeding, training, maintenance, handling and operational work of the 

Force dogs. 

There has been no change in the cadre designation or post 

of pay scale of the applicant. Working hours have also been regulated as 

per the operational need which has nothing to do with the Indian 

Veterinary Council Act, 1984 as petitioned. The Indian Veterinary Council 

Act, 1984 only regulates the veterinary practice/profession and has 

nothing to do with fixing of working hours. 

Thus the contention of the applicant is incorrect and strongly 

denied. 

That with regard to the statement made in paragraph V.1 of 

the instant application the Respondents beg to state that the applicant had 

been transferred in public interest to fulfill and discharge operational 

commitments urgently required at the Border. Moreover,-the sphere of the 
- 

64~1 
I 

Dy, Inspector Genea1 
Ftr. HQ. SSB, (MHA) 

Outiahati. 
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job very much encompasses Dog handling. Being trained professionals 

basically it is the veterinary cadre of the Force which has to perform the 

job of Dog handling as Dogs are also part and parcel of the veterinary set 

That with regard to the statement made in paragraph V.2 of 

the instant application the Respondents beg to state that the allegation of 

the applicant that the orders are adverse to the service condition and 

violate the principles of natural justice are basically wrong; The applicant 

has been asked to perform the duties which are within the sphere of 

working of the Veterinary set up. 

That with regard to the stal:ement made in paragraph V.3 

and V.4 of the instant application the Respondents beg to state that the 

contention of the applicant is incorrect and strongly denied. Since SSB 

has a professionally trained veterinary wing and the responsibilities of 

maintaining the sniffer dog squads in the Force has to be met by the 

veterinary wing. Accordingly, veterinarydoctors and para veterinary staff 

were trained in management, training and health care of dog squads, and 

assigned the duty to look after health care feeding, training, maintenance, 

handling and operational work of Force dogs. Accordingly, some of the 

SFAs (Vety) were posted at Gorakhpur after necessary training for rearing 

and maintenance of pups. 

There has been no change in the cadre designation or post 

or pay scale of the applicant 

4JY610  
Dy. Inspector General 
Ftr. HQ. SS8, (MHA) 

Guwahati. 
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Further, the claim of the petitioner that the Ministry of Home 

Affairs has taken a decision to declare the veterinary staff surplus is 

incorrect and misleading. 

That with regard to the statement made in paragraph V.5 

and V.6 of the instant application the Respondents beg to state that the 

allegation raised by the applicant by, w'ay of relief sought that the applicant 

has been transferred from the post of SFA(V) is not correct. The 

apprehension that he has become combatised is denied outright. He is 

still discharging duties as SFAs(V) 

That with regard to the statement made in paragraph V.7 to 

V.9 of the instant application the Respondents beg to state that the 

applicant is raising an issue which has basically no legal standing. This is 

not a case where the designation of the applicant has been changed. The 

applicant is very much part of the para Veterinary staff and is fully civilian 

in nature. Neither the nomenclature nor the cadre of the applicant has 

been changed. Though the proposal of combatisation of all civilian cadres 

has already been approved in consultation with DOPT but despite that the 

same will be optioned and voluntary. Only those officers who opt for 

combatisation will be combatised and the remaining will be allowed to 
L 

continue in their cadres till they are finally phased out. There will beno 

adverse impact on their status or service privileges. This is a mere 

apprehension on the part of the applicant. Hence it is most respectfully 

prayed that the instant OA may be dismissed on merits. 

Dy Inspector Genra1 
Ftr. HQ. SSS (MHA) 

Guahati. 
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That with regard to the statement made in paragraph V.10 of 

the instant application the Respondents have already stated in above 

pa ras. 

That with regard to the statement made in paragraph V.11 of 

the instant application the Respondents beg to state that these are matter 

of records and the respondents do not admit anything which are not born 

out of records. The respondents further beg to state that the grounds are 

set forth by the applicant in the instant application clause are not good 

grounds and not tenable in the eye of law hence the instant application is 

liable to be dismissed. 

That with regard to the:  statement made in paragraph VI of 

the instant application the Respondents beg to state that the SFA5(Vety) 

have to serve any where in India as per service conditions and have to do 

the work assigned b Superior Officers from time to time. As per 

operational need of the Force dog squads were. raised and veterinary 

cadre was given responsibilities to maintain them. Accordingly, some of 

the SFAs(Vety) have been assigned the duty to look after the health 

feeding, training, maintenance, handling and operational work of 

Government sniffer dogs. They have been given requisite training also. 

However, there is no change in their cadre or post or pay scales. 

That with regard to the statement mde in paragraph VII of 

the instant application the Respondents have no comment. 

Dy. Inspector GenraJ 
Ftr. HQ. SS, (MH4) 

Outiabati. 
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That with regard to the statement made in paragraph VIII of 

the instant application the Respondents beg to state that the applicant has 

wrongly contended that his cadre has been changed froma civil post toa 

combatised post. It is clarified that there is no change in his cadre or post 

or pay scale. 

That with regard to the statement made in paragraph IX of 

the instant application the Respondents beg to state that the claim of the 

applicant is illegal and ill founded and as such the applicant is not entitled 

to get any interim relief. 

That the respondents submit that the claim of the applicant is 

illegal and has no merit and therefore the instant application is liable to be 

dismissed. 

01 

tSIGNATURE 

Dy. !nspector Gen*ral 
Ftr. HQ. SB, (MBA) 

GuvJ8bati. 
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VERIFICATION 

I, G.N. Deka son of Late Bella Ram Deka aged about 

58 years presently serving as Dy. Inspector General, Frontier 

Headquarter, SSB, ZooRoad, Uday Path, Guwahati 24 and competent 

officer of the answering respondents, do hereby verify that the statement 

made in paras I are true to 

my knowledge and those made in paras  being 

matter of record are true to my information derived therefrom which I 

believe to be true and the rests are my humble submission before this 

Hon'ble Tribunal. 

And I sign this verification on this --9 th day of June 

2007 at Guwahati 

S I G N A T U R E 

. 1tsPCtOt Genela 

Ftr. GuvlahatL 



Ceut;aL Amjj5t:atie Tithüñal 

9. SEP 2OJ 

Gtwah8ti Bench 

lN THE CENTRAL ADiiiSTATlVEiRTUN4 
GUWAHATI 

GUWAHATI BENCH 

IN THE MATTER OF 

O.A. No. 12/2007 

Sri Jayanta Hazarika 

.Applicant 
-Vs- 

Union of India and Ors 

Respondent 

-AND- 

• 	 IN THE MATTER OF: 

Rejoinder / reply to the writt 

• 	 statement filed by the Respondents. 

The humble rejoinder/ reply to the written statement of the 

applicant as follows: 

MOST RESPECTFULLY SHEWETH:• 

That I Sri Jayanta Hazarika Son of Late Bhola Nath Keot working 

as S.F.A (Vet under 34thi  Bn SSB, Dirang. A copy of the written 

statement has been filed by the respondent. I have gone through the 
copy of the written statement served upon me through my cOunsel and 
understood the contents thereof. Save and except whatever is 
specifically admitted in this rejoinder, the contention and statement 

made in the application denied may be deem to have been denied. I 
am competent to file this rejoinder. 

That before controverting the statement made in the written 
statement the applicant beg to present some of the facts for prop& 
adjudication of the case. It is stated that when the applicant was 
appointed in the yéár 1987 under the Director General of S.S.B. under 

£ 
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Cabinet Secretary then primary duty was to look after Animal 

Husbandry AID and care to the needy life stock in respect of poultry 

under over all guidance / instruction of CAS Grade —1 (veterinary) and 

other supervisory officer. The aim and objective of the veterinary and 

Animal Husbandry work are stated in the memo dated 28.2.90. 

That after the administrative control of the organization was 

shifting from Cabinet Secretariat of the Ministry of Home Affairs with 

effect from 15.01.01 the applicant in addition to earlier date the para 

Vry staff has to play role as facilitator for ,  intelligent collectiop 

The authority vide letter dated 3.09.2003 has assigned the para 

veterinary staff to collect information. 

Copies of the memo dated 

28.2.90 and letter dated 3.9.03 is 

annexed hereto and marked as 

Annexure- 12 and 13. 

That with regard to the statement made in para 3 of the written 

statement the answering applicant denies the correctness of the para 3 

and reiterate the statement made in para 3 (a) & (d) of the application. 

That with regard to the statement made in para 7 of the written 

statement the answering applicant reiterate the statement so made in 

para lV-7 of the application and state that the letter dated 6.2.07 would 

go to show that the applicant were asked to perform duties of 
combatised personal. 

A copy of the letter dated 2.6.07 

is annexed hereto and marked as 
Anenxure- 14 

That with regard to the statement made in para 8 of the written 
statement the answering applicant denies the correctness of the same 
and reiterates the statement made in para IV.8 and lV.9 and further 

%L3 Civil ~ 4eg-a Z~ r,-,,- 
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states that the applicant was directed to handle the explosive, which 

clearly evident from Annexure 14 and 15. 

That with regard to the statement made in para 10 of the written 

statement the answering applicant denies the correctness of the same 

and reiterates the statement made in para IV.1 I to IV.14 of the 

application. The transfer of the applicant and there by asking to 

) perform by duties of Dog Handler not dog handling has an effect of 

/ Civil consequences in his service career and as such the impugned 

order is liable to be quashed. Further the annexure 14 and 15 of the 

applicant would make it a crystal clear that the applicant has been 

forced to perform the duty of Dog handler not doghandling. 

That with regard to the statement made in para 11 of the written 

statement the answering applicant denies the correctness of the same 

and reiterates the statement made in paragraph IV.15 of the 

application and state that the order dated 18.7.06 would go to show 

that nature of the work of the S.A.F (Vet) had changed and applicant 

was 'forced to take up the said job against the will in spite of the 

respondents own admission that they would absorbed only the willingly 

candidate in such job. 

That with regard to the statement made in para 

12,13,14,15,16,17 and 18 of the written statement the answering 
applicant denies the correctness of the same and reiterate the 

statement made in the paragraph V (1,2,3,4 to 11). 

That with regard to the statement made in paragraph 19 of the 

statement the answering applicant state that respondent has admitted 
that SFA (vet) has been allotted the job of Dog Handler but that is 
sniffer Dog which does not come under the charter of duties of the SFA 

(Vet) as assigned to the applicant at the time of joining the civil post. 
The fax message dated 26.4.07 issued by the senior Veterinary Officer 

would go to show that the civilian staff i.e the SFA (Vet)  were directed 

JkL~  ci t. 40GO r& 



L 

4 

to deal with detonator, explosive etc which is primary duty of 

corn batised personal. 

A copy of the memo dated 26.4.07 is 

annexed hereto and marked. as 

Anenxu re-I 5 

10. That with regard to the statement made in para 21 of the written 

statement the answering applicant denies the correctness of the same 

and reiterates the statement made in paragraph VIII of the applicant 

and further states that the annexure 14 and 15 of the rejoinder would 

show that the work allocated is not Dog handling like treatment but the 

applicant has to deal with the explosive which is work of Combatised 

personal. 

Ii. That with regard to the statement made in para 22 of the written 

statement the, answering applicant denies the correctness of the same 

and reiterate the statement made in paragraph IX of the applicant and 

further states that in view of the interim order passed by this Hon'ble 

Court the respondent had shifted the applicant from Dog 

handler/sniffer dog trainee to other civil post. 

12. That the applicant states that the issue of the interim order 

passed by this Hon'ble tribunal dated 18.1.07 the respondent vide its 

order dated 13.2.07 issued a memorandum directed there the 

applicant be utilized other than dog handler/ sniffer dog trainee if other 

posts are avaabIe in the stationaccordingly the appliáant was shifted 

from duties of Dog handler. The letter dated 23.2.07 would show that 

the statement made in written statement that the applicant is not an 

Dog Handler is out and out false. 

A copy Of the letter dated 23.2.07 

is annexed hereto and marked as 

Annexu re-i 6. 

4 o1 L, bg 
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-Now- 
Directorate eneral Of Secur±t. : 0f ice0 of the Director :; 	J last Bloç...v, R.K.Puram 	/ - 	New Delhi - 110066 

Dated the 
IIEIvIOR t) JDUM 

Sub: Aims arid. objectives of veterinary' and animal husbandry 
work and charter of duties to he 'perfoied by the 'QS 
Gr_j (Vet and the ara-Veteriary staff s  

The .main objectjv5 of the veterinary and animal husbandry 
work in the SSB is '..to motivate :d ' win over the hsartg and minds 
of the people i the bordering and remote areas by uplifting their soclo 	omic 	 an'effiojent liVe-stock and poultry Occupation/faz.ming which 'is one of their most" 

arid even source of livelihOod so that the people inhabiting the remote S€'átegic areas of the country •come more receptive to the S'SB. 

	

 /In SSB work/progri 	 Philosophy and to participate 

To achieve the above objective, the Veterinary and: ?nimal 
Husbandry work, shall' aim -at the following main tasks 

i) To qenerte among the people avtaroness regarding hygenje 	 requirement5 of live 
Stock/poultry, their conuofl ailments/diseases ircluding 
those duo to deficiency and their prevention 1  
To provide, free of cost 1  an effective veterinary health cover to live stock and Poultry in the bordoing/ro00 vill 
the rc gea Ospecially belonging to 

	

'k 	4 	 - 	- - 	 0 

ons Lr1c.LuO.1ng SC5/STs) by 	' 	
0 

rc!ndoring noCossary'prev m'asur 	 ontivo/curative veterinary 	0 

0 	 ' 

 To educate villagers about now developmonts/ 	0 

innovatLng as regards th3 economJclly viable bruds 
of livostock.and poultry and their nctnaqement 	

0 . techn1qus for bettor profitability, 	 ••• - - 

'3. The Voterina
for providi 	y/paru_vetorjnary staff will b3 responsible 

0 

/ vcter.jna and Animal Husbandr Cxtnsjo 
facil tics to all nudy pobple to th3 bust of their now1dge and skill in the fullt spirit of S;lfl 	an dodiccitod Service. 	 . 	-• 	

' 4 0 -Thd rloflgaz()t 	paravoterinary staff like AF0(Vty), SF
Hc(voty) &.CQflst..(V0ty) giving first aid treatment 	J and basic Animal husbandry OxtUnsjori' activjtjs, 	porform duties limited t th r ki1, 	 or4 	un8oz th 	 / \ 

ors1 •ri..case. of anyr conplicatj .. they will sock immediatd hlp of the conconed C)S(Voty)Gr_I' 	fj• 



.-.-, \\\ 

A list of kit for vcterjn& medicines/ejpment to 
. be i1usd to SF(Vuty) is also. e1clósd.'propr Utiiis'.tiori 
and roplerijstnt of mdiOjn0g should e ensured by the Divisionai cs c.:..Ivty), 

There is one SF? (vety.)/Coflstab (Vty) for each  Circle and in the first 	he must cover all remote and 	" • far flung villages in his Ci±C1C He should first tour  the CO/CS Grade_I wheroevr posibl, All N.I.P.cath with 
should be covered by the 	 ps 

para-vetorjn 	staff 1  and after a stay of two days move to the next camp for providing 
.-comprehensive Veterinary cover to the villages in that aroa 
As a regular routine 1  thQ Para-votoriny. staff must associate with the civic action teams and &sovjsjt.all minor and major pUbliity campaigns when...3v(.)r.. ho]d in this area, It 
must be cloarJ.y undorstpod byth veterinary staff that 
their sorvjc will 

aJ.iayg be free of, cost and not in' return 
for any considor.tjon what.go.ov3r.  

The charter -of dutj5 of Divisional'Gesr_i(Vuty)/CAS_rI 
Para_veterity staff are nclosod as AflflDxuro -III and 'III 
for information and strict complimce. 	' 

Plas.. acknowL..dgo rcoipt, 

4 / 	DEPUTY INSPCToR'NEL(v) 

To' 	• 
AU Divisiona Organisrs/ 
Training Centres in SSB. 	. . 	' 
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LA 
I

No.92/VcSsU/2oo3/vc:. 	.,QoverwncntofliidIa -• Mlnitry of Home AtTaIrs, 
, (Dtreiorate General I. 	

SpcciaI Service Bureau 
 East Block V, RK Purarn0 	

DeU - 110066 

 

S S 	•, 	

•, 	 S 	

___________ : 	• 	

Dated 	Septcniber 2003 .5 
MEMOIANIIthI  

par suas itill 
 of VeirIiisiry offlccri Cuiirc,ic held on 28 nnd 2July, 2003 nt 1.. 

.. 	 O 	. ,; 	SSfl I IQR, New flfliI, Ii wus desIred to prepje a Concept Paper 
uii role of Vcte, 

	

- 	
PIfl_VIu 	till ii,Iii 	

1I 

	

• . • 	

Accordjng, a Concept Pape r has been preped and fonvded for necessary action /
' 	

t your end. It Is further requested that a copy of the Concept Par. may be circulated to a Sônceme4amongsi the field untiL 	4J 	il
, 	 A • 	u 

II1l .;ssUe. viiIi the approval OfADC, SSB. 	• .................. 	c-- 	•: 	- . •• 
1 	 - 	

r ' '( 1  11•"%- 	
1 	 - 	.. 

Enci:Asjo 	 . 	

S 

(Dr. Shasipi AP  ilnuijaut) 	- 

ChIifVeI.rkiiy Officsr 
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. ,4. 	1 ha Inspector (Jeneral, Ilk HQItJ1 1aWa 
Mridor sement I40, XX//atr. kklr/o8cf •...i1.,Ptfl/q,p/y,t/22/ 

• 	
••.1 
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5 
5 5 	

/ ( 	••- 	S 	concopt lArAr may 1u circulated to 
S 	 • 	

( S 	f 	 11 Area Organis ers  or 	ther / 	\ 	 irculation to SA03 1 d COs of their OsPective areaa, 

S 	 S 	$SB.tr.Hqr .Fatna1 \ 
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t 	)lijiljt 	III Ply III IIIØ ItUtY tliNi$tflhli 	 tti VtiugJt1111 liiii tutu ittul Viiltit litu I Iie hi I 	ai tNlfllalu thr iItiplHti. 60110011111,  
I. 	

I •Iuiij: 	.1V To nuike accisa in the 11010111141 vIHai lIIrOIiI, Oxtonuivo 
1 . 	

VC,1108 aCtIvltIi, 
•; 	t;. 	) 	-j.. 	 ii)t.jTo 'pot 4 181

ern,' for ralig them as Sources for coliccilo,, of 
officeri. -,! 	• 	.. 	•.. 	. 	 • I) 	l'oleml,l vIlIa c. will 	sciocted through 	equenc viuhte to 

:. 	
.• 	• 	. •t-.I,. , 	 ..., lb. aa wWIe perfomij 	rOu(iflI,ad lclul vcler 	civic 

• , U. 	i 	,j 	 .,il') ii 	
asilon activities. - I.*I 	.. 	IS,.. 	jt. . 	$ 	

•. rf • 	 . 	
Ii) 	Clrh, O'pIIiu.,/NI, Area Oritmil,,,,  Involved 	 aitd ll,, staf wilt e 

	

I),, Ieleutkni of souls 	 f 	b JIussitlini vIlln., 
- 	 liii 	l'IOIIIIII.ffl iereo" o f iiie vllia, will be lItvoiv,J/(ak 	11510 Cosifldt, (br cullduclIlls thu davelop,flo,t(flp aclivittol, 

lv) 	SyllelliatIc Study of lIllerroUsItlo,, and ollior related rcJtosta of • 	 . fl 	U - 

c 	tio t1 	 i 

1) 	Jjj, F xecJ 	
I) PreilmJy screening for selcc lion of the villages will be / 	 done from  the info0 available th CO/SAO/AO/Bn stalE 	 • 	I veijl • 	• 	tt 	 11 uIIj 	11 1 	
fitsoclnl vnCCb 5 liuplrtit,i,v,51 uiunp, will be urn,il,ud lii 

• 	
'•-. 	 0 	

'elected Vllls,s, 	 -. • 	1. 	0 	
0 

' Talent 'p011118 will  be doite by oquesit visit, stud intvrnct kit 
with locus with, purfl.,r,nlis VtA, 

lv) 	
The VO concsnued will trahti seIut,d porauw tOIn ihto VIIIHL,óu 
in veterinary first aid lochly, 
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Vucrinary Firbt Aid trained Locals will work as Vet I irst Aid 
.;- 	;:..; 	.•. 	..•;• 	'' 	i''J1' 	•; 	J ,aSsL5taflt.to.cater .the hnnedlateeerbiaiyneedsoftheloca1 
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4. on the plen of veterinary treatment /vncclnailon canips mid 

I  ussss his teluability and capability u, be devoluped us u suui 

., 	viii) 1f found suitable, CO/SAO/AQ/Bp, staff will be m.forrned to 
Irl 	 uie him ii 	souru 	to uc1ldt inf'ormation\oC relevance to th' 

nectis of the orgwization ___ 
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Iniorinnilon or 	souiie 	lend, 	he 	will 	iuiicdIntcIy -pass 	on 	the 
same to the senior officer. 
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5b- 3ayan±.Bzzarika .SFA(Vety)1Handjer 
is detailed along with ED trained dog CHHOTU' 
of Dog Squ7ad, 34th. 3X1 53, i)i.rng, to oerorin 

oer 	uii 

frau Ftr. Hqr. Guwa.hati nde Fax. Msg. CR. rio, 131110 

dt. 3101.20U7. 

He should proceed from Bn, Hqr. Dirang on 
07.0.22007 (EN) along with the Dog In ilght Vehicle 

detailed for Droviding TPT to him and the Dog. 

He is also d.ire'cted to carr his personal 
I/card required items of dog kit and Dog food from 
ety. Branb, 34th.. EN 9  SSB, Dirang. 

On arrival at Ftr. Hqr. aw-ahati he will 
report to the Sr0 Veterinary Officer, FTR, HR. 
Giiwahat.t a-long with dog for further duties 0  

'-%Lt 	t'o r?rfliz 	ioSv 	-o 4ccl"t 
vf c. 	ca. 

34thb BN 9  SSB9  DIRANG. 
To 
Sb. Jayanta Hazarika, Si%(Vet) 
Dog Squad, 34th. BN, SSB 9  Dirang for complance and 
necessary action 0  

Copy to : 

The Sr. Veterinary Officer0 
Sashastra Seema Bal. 
Frontier.  Hqr. Guwahati, for kind information and 
necessary action please0 	- 

OFPG • COMMANDANT. 
34th. BN, SSB, IRANG. 



I. 	TO 
- 

FAX 
: lSth EN,23RDBN,3T BN (.) 
:-FTRHQGHY() 	

0 	 id1 
CL ,t   

CONTROLL ROOM NO - 	 DATED - 26/4/07 

MSG RECEIVED FROM CVO(SG) VIDE FAX MSG NO. 842 
DATED 24/4/2007 AND REPRODUCED BELOW (.) R E F 
COMMANDANT CSD$W BHOPAL FAX NO. 353DT.20-0407 
•REG. AVILABJLITY OF BELOW MENTIONED EXPLQSIV 
SAMPLES (.) RARA() ON.E(.) IGNITOR SET 4SEC. DELAY(.) TWO(.) IGNITOR: SET 7SEC.DELAY() THREE(.) SOAP DiSH 
(.) FOUR (.)BICAT .STRIP(.) FIVE (.) FUZE SAFETY NO.1 1 (.) 
SIX (.)DETONATOR NO.27 (.) SEVEN (.) DETONATOR NO3 3 
(ELECTRC) (.) EIGHT(.) DETONATOR NO. 6 (COMMER) 
(.)NJNE (.) IGNITOR S.F.STRJKING (.) TEN (.)IGNITOR S.F.STRIKFNG(ELECTRIC)() 	ELEVEN 	(.)CORDFX DETONATING() TWELVE(.) G.C.DRy PRIMER(.) THIRTEEN 
(.) SWICH NO.4 PULL(WITH SNOUT) (.) FORTEEN (.) SWITCH NO.4PULL (W.O.SNOUT) (.) FIFTEEN (.) SW1TCJ-i 
NO.5 PRESSURE (W.O:SNOUT) (.)S1XTEEN() SWITCH NO.5 
PRESSURE (WITH SNOUT)(.) SEVENTEEN(.) SWITCH NO. 6 
RELEASE (.) E1GHTEEN() SWITCH NO. 10 T.P.RED (.) NINTEEN (.) SWITCH NO. 10 T.P. BLACK(.) TWENT.y (.) PEK- 
I (.) IT IS REQUESTED TO COLLECT ABOVE MENTIONED 
EXPLOSIVE FOR YR DOG SQUAD FOR ROUTINE AND 
SCENT CONDITIONING OF SNIFFER DOGS (.) MATTER 

X212NET/FTRGHYARCOkXPLO/PRO 
DATED 26/4/07 

SENIOR\rEY OFFICER 
FTR HQ GUWAHATI 

-1 	 -- 
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• 	'o.35//SSB/A-2I2OO7C3) -4- 

Government of InthB, 
4inisty ofHone-Affair3 

O/o The Direaor GeiieraL 
Sathastra Seerna Bal 
EastBiock- N.I .  R2'jianL 
Niew Dthi- I IOO6 

Datedtte ).'4 14 cbi2OO7J .  

• EN1ORANDUM 

irI 2i• 

an in 	rordtdated 1g.oI2X7 th •t-svi 	cfthe.appiicant, . iay 

Hazarka SFA (V), may beutilzedOthertflS 	.ler/ snter dog trainee, 

if other posts areav.ailabteiirthe station. 

In view of above, it is requested that the dog-aflotted to Sh..Jayanta 
Hazarika, SFA (V), ma 1y-cne-Att. jin.34thn.Dirang till 
hearing from.this•HQ;and cumcompIaneeonOttY. 

To 

I - 
1 	 r 
/• 

(Dr. Sh '  qz oz~-' 	
! Chief Veterinary. Ofii.cer (SO) 

Inspector Genera'.. SSB 
Ftr. Guwahati 

çv) C.to 	• -: ry 
/1 	 1. 	,j EA4FQ htTh 

	

2. 	Assistantflireclor (L0), ForceHQ,SSB New Delhi. 

- 	 • • 	 •. 
• 	

••v 	

• 	

/ 

 

Chief Veterinary Officer (SG) .  

	

No. X1I/FG/OAi2/07/ p2J3.z/ 	DAT 	28/2/07 

V4ORWARDEDTO THE CO)ANDANT,j, 34TM RN, DIRANG FOR 
INPORNATION AND NECESSARY ACTION. 

AREA ORGAN R (MN) 

- 	

FRONTIER IjEJARTER, SSB 

-. 

•b\' 	)• 	 GUWANTI 

• 	 • 


